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PARLIAMENTARY DEBATES
(ParT I—QUESTIONS AND ANSWERS)
Wednesday, 19th April, 1950.

The.House mct at a Quarter to Eleven of the Clock.

[Mg. Sveager in the Chair}

ORAL ANSWERS TO QUESTIONS
MANTUFACTURE OF MACHINERIES OF JAPANESE PATTERN

#1829, Dr. R. S. Singh: (a) Will the Minister of Indusiry and Supply be
pleased to state whether the Government of India intend to manufacture some
industrial machinery of Japanese pattern?

(b) Tf so, do the Government of India intend to hire some Japanese experts
to help -manufacture those machineries?

The Minister of Works, Mines and Power (Shri Gadgil): (#) Yes.
(b) This will be done if necessary.

Dr, R. S. Singh: May I know whether we shall have to import new plants
for manufacturing this muachinery or could this machinery be manufactured
on thy existing plants?

Shri Gadgil: Ax T have stated if it is found necessary to bring in Japanese
techuicians, that will be done.

Dr. R. S. Singh: What is the difference in price between the Japanese-
manufactured machinery and Indian-manufactured machinery?

Shri Gadgil: I cannot say offhand. I require notice.

Shri Tyagi: May I know if Government is pursuing any plan either to im-
port or manufacture ‘such small machinery of the Japunese type and distri-
bute them among the villagers for purposes of developing cottage industries?

Shri Gadgil: There is some plan and a Central Cottage Tudustry Institute is
being sei up at Harduaganj. That institution will be in charge of mauufactur-
ing pilot plants and if necessary Japanese experts will be imported to train
our people. ‘

shri Tyagi: Is any money being allotted for this purpose and if so, how
much for this year?

Shri Gadgil: I require notice.

Shri Kesava Rao: May I know if Government is contemplating to import
any Japanese engineers to manufacture these machineries?

(164y
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. Shri @adgil: I have already answered that. If necessary they will be
iniported. -

Shri P. T. Munshi: Would the hon. Minister give me an idea of the scheme
which is under consideration?

Shri Gadgil: Japanese machinery aud equipment will be installed and
experiments will be carried out in this institution of all types of Japanese and
other machines with a view to determine their suitability for this country.
This institution will manufacture tool machinery and help the indigenous
machine-tools manufacturers in duplicating them.

Shri Shiva Rao: The hon. Minister in answer to a supplementary question
referred to a new training institution which is to be set up shortly. Will he
take care to see that there is no duplication of such institutions, because I
believe the Labour Ministry has similar institutions under their charge.

Shri Gadgil: That will be taken into consideration.

Shri Hathi: May I know if any of the State Governments have approached
the Government for import of such machinery?

Shri Gadgil: I require notice.

Shri Rudrappa: Before importing this machinery has it been found in the
training institutions started whether the machinery can be useful and can be
adapted to Indian conditions?

Shri Gadgil: T did not follow the question.

Mr. Speaker: Before starting this scheme have Government satisfied them-
selves that the recent centre started by the Government of India with Japanese
experts has given some good results?

Shri Gadgil: Obviously it must have been done.
Shri T. N, Singh: What type of industrial machinery will be taken up first
when this manufacture is started?

Shri @Gadgil: That is a matter more or less of detail for the management of: .
the Iustitute.

Dr. R. 8. Singh: How long will it take to start the manufacture cf this
muchinery?

‘Shri @Gadgfl: It is impossible at this stage to give any time.

DISMANTLING OF STALLS BUILT BY DISPLACED PERSONS IN ALWAR

*1830, Shri D, 8. Seth: Will the Minister of Rehabilitation be pleased to
state.

(a) whether the stalls built by the displaced persons in the Hope Circus,
Alwar, were razed to the ground by the Deputy Director of Rehabilitation at
dead of night on 18th March 1950;

(b) whether Government are aware that the stall holders were badly abused
by the Superintendent of Police who accompanied the Deputy Director- of
Rehsbilitation; :

: (¢) what special circumstances led to the dismantling of the stalls at dead
of night and why no notice was served to the holders of the stalls; and

(d) whet action do Government propose to take in the case?
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The Minister of State for Rehabilitation (Shri Mohan Lal Saksena): (a) to (d).
Information is awaited from the Government of Rajasthan and it will be laid on
the Table of the House as soon as it is received.

Shri B. Das: May I know if the Deputy Director of Rehabilitation was un-
der the Central Ministry of Rehabilitation or the Government of Rajasthan?
Was he an officer under this Government or the Government of Rajasthan?

Shri Mohan Lal Saksena: Uuder Rajasthan, of course.

Shri Kamath: Has the hon. Minister no information even today as to whe-
ther the stalls are standing there or they are no longer there?.

Mr. Speaker: Whatever it may be, he says that information is being collrg-
ted.
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Laccapiv AND MaLpiv IsLANDS

*1831. Shri Zangre: (a) Will the Prime Minister be pleased to give the
aumber of Indian nationals living in the Laccadiv and Maldiv Islands?

(b) Who is running the administration of the Laccadiv snd Maldiv Islands?
(¢) What connection has India got with the Laccadiv and Maldiv Islands?

Thie Dspaty Minister of External Affairs (Dr. Keskar): (a) At the time of the
3941 census the population of Indians in the Laccadiv Islands was 12, 178.

The number of Indians in the Maldiv Islands is reported to be 100.

(b) and (c). The Laccadiv Islands are being administered by the Govern-
ment of Madras under paragraph 2 of the Fifth Schedule to the Constitution
of India. According to the information available with the Government of
India, the Maldiv Islands are a dependency of the Government of the United
Kirgdom which is responsible for the defence and external affairs of the Islands
while the Bultan is free to carry on the internal administration.

~
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Shri Zangre: Has any plan been formulated to rehabilitate the refugees in
these Islands?

Dr. Keskar: The Ma'div islands are not a part of India. The question
therefore does not arise with regard to them. With regard to the Laccodiv
Islands the hon. Member is aware that it is geographically very far away and
to take refugees from Punjab or Bengal to that place would be a matter of
:great expense.
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] Shri Zangre: Are the people living in these Islands given any represcnta-
tien i1 the Madras Assembly and Madras Government?

Dr. Keskar: 1 would require notice of that.

Shri Hossain Imam: Was Laccadiv a Centrally Administered area before:
the advent of the new Constitution?

Dr. Keskar: No. Even before it was under the administration of the Madras
Government.

Shri B. Das: Are not the people of Laccadiv Islands mostly Muslims?

Dr. Keskar: I think there are both Hindus and Muslims. In the Maldiv
Islands they are mostly Muslims.

Shri T. T. Krishnamachari: Is the Deputy Minister aware that the High
Commissioner for India in Ceylon recently visited the Maldiv Tslands and will
the hon. Minister throw scme light on the intentions and purpose of his visit?

Dr. Keskar: He did visit the place but I am not able to give his exact report on
his visit just now.

Trape wiTE USS.R.

*1832. Prof. S. N, Mishra: Will the Minister of Commerce be pleased to
state what was the volume and nature of trade with the U.S.8.1R. during the
year 1949-50?

The Minister of Works, Mines and Power (Shri Gadgil): According to the
latest statistics the total vulue of trade with -the U.S.S.R. during April to
December 19049 was Rs. 1,331 lakhs; imporis being worth Rs. 1,107 lakhs and
exports worth Rs. 224 lakhs. Statistics for January-March 1950 are not avail-
able, Exports consisted mainly of lac, tea, and jute and imports of sulphiite
of ammonia and wheat. ’

Prof. S. N. Mishra: Do Government propose to explore greater pcssib’ilities
of trade relations with the U.S.8.R?

Shri Gadgil: As a matter of fact negotiations have been going on since Apyil
1948. Certain proposals were made and certain arrangements were Lecepted
but there was dispute about the rate of exchange between the two countries.
Then came devaluation and after that negotiations were not continned.

Shri Deshbandhu Gupta: May I know whether it is a fact that U.S.S.R.
firms insist that in case of disputes settlements would lie in Moscow and that
was one of the reasons for less imports from that country?

Shri @adgil: I do not think so.

" Shri Kishorimohan Tripathi: May I know if Government have been negotiat-
ing any barter deal with the U.S.S.R. for getting fertilisers?

... Shri Gadgil: As a matter of fact, as T said, apart from the negotiations that
‘were ultimately discontinued, agreements were entered into with the U.S.S.R.
on three or four different occasions. One was in July 1948 when we purchased
50,000 metric tons of whea{ from Russia as against the supply of 500 metric
tons of tea.............
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The Minister of Labour (Shri Jagjivan Ram): The question is about feri
ilsers,

Shri Gadgil: The following purchases have been made:

25,000 metric tons valued at £550,000: contract placed in January 1949

30,000 metric tons: contract placed in September, 1949.

50,000 metric tons: contract placed ‘in November, 1949.

Shri Deshbandhu Gupta: Muy I know whether it is a fact that recently
Russia had offered some newsprint, and that deal could not go through because
of the conditions stipulated which were not practical?

Shri Gadgil: Which conditions?

Shri Deshbandhu @upta: The one I referved to, that settlement of disputes
will lie in Russia.

Shri @Gadgil: That was not so. The dispute was over the rate of exchange
and the negotiations were not therefore continued.

Prof. S. N. Mishra: May I know if Government propose to have any treaty
of trade and commerce with the U.S.8.K?

Shri Gadgil: That question is under cousideration.

Shri Kamath: How much of this tradc to which the Minister has referred
wuas on a barter basis?

Shri Gadgil: As I stated, as against it jute, lac and tea were bartered.

Shri Hossain Imam: How is the balance of paviments arranged. between
India and Russia? Is it in sterling or in any other currency?

Shri Gadgil: As T said, it is on a sort of a barter basis that it is being done.
By-prRODUCTS FROM COAL

*1834. Shri Jnani Ram: Will the Minister of Industry and Supply be pleas-
ed to state:

(a) the various by-products from coal that are produced at Giridih collieries;

(b) the quantity of such by-products; and .

(c) the maximum capacity of the power plant there for producing such by-
prodicts?

The Minister of Works, Mines and Power (Shri Gadgil): (a) to (¢). A state-
meunt containing the required information is laid on the Table of the House.

STATEMEXNT
Various By-Produets from ] Quntity of such products Maximumn ¢ pacity of Plant
Co:1 th"t are produced. produced during 1948-49. as at present.
1. Coke
(i) Hird coke . . 38,793 tons 42,000 tons
(ii) Rubble coke etc., in-
cluding coke breeze. 8,000 tons 8,000 tons
2. Coal tar . 1,200 tons 1,600 tons
3. Sulphite of Ammonia . . 600 tons
4. Benzol. . . 10,678 gallons. 36,000 gallons.
5. Solvent Naptha . . 200 gallons. 750 gallons.
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INDUSTRIAL DEVELOPMENT OF VINDHYA PRADESH

*1835. Shri Dwivedi: (a) Will the Minister of Industry and Supply be pleased,
to state whether Government have any proposal to industrialise the area
known ‘as Vindhya Pradesh?

(b) Has any survey of the industrial potentiality of this area been made and
if 50, with what results?

(c) If not, do Government propose to take any steps in this direction?

(d) Have Government considered the possibility of manufacture of alumi-
ntumn from available deposits of bauxite in Vindhya Pradesh?

The Minister of Works, Mines and Power (Shri Gadgil): (a), (c) and (d).
Ther: is no such proposal at present.

(b) No.
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Shri Dwivedi: Is the hon. Minister aware that almost all the minerais of
India are available in Vindhya Pradesh? Will any measures be taken to utilise
them?
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Shri Gadgil: Efforts will be made.
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MANUFACTURE OF NEEDLES FOR HOSIERY MACHINES

*1886. St-i Sidhva: (a) Will the Minister of Industry and Supply be pleased
to state whether there are any factories in India which manufacture needles -
for hosiery machines?

(b) If so, what are their names and their capacity?

(c) What is the quantity and value of such needles annusally imported from *
abroad ?

(d) Is indigenous needle good in quality and can it compete with foreign
needles #o far ag prices are concerned?

The Minister of Works, Mines and Power (Shri Gadgil): (a) No.

(b) and (d). Do not arise.

(c) Separate statistics of import of this article are not maintained.

Shri Sidhva: Arising out of parts (a) and (b) of the question, can the hon,
Minister state whether a firm in Bombay is manufacturing hosiery needles, un-
der the name of Seksaria Brothers? !

Shri Gadgil: A party in Bombay, called Messrs. Export and Import Asso-
ciation imported a needle-making plant from the U.B.A., but. it was not ins-
talled because of financial difficulties.
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Shri Sidhva: Is it not a fact that these hosiery needles are manufactured Ly
Messrs. Seksaria Brothers? I want to lmow whether the information is
correct

Mr. Speaker: He has stated that Governiment have no information.
Shri Sidhva: These are manufactured in Bombay.

Mr. SpeM: He is giving information.

Shri Sidhva: What is the quantity of needles imported from U.S.A.?

shri Gadgil: As I stated, no separate statistics are kept of this particular
article.

Shri Sidhva: What is the annual consumption?

shri Gadgil: How can I say when no statistics are kept?

Shri Kamatil: Ts there any plan or scheme before Government to-day to
make India self-sufficient in pins and needles?

Shri @adgil: \What sort of pins?

Shri Kamath: All sorts of pins, for all kinds of pinpricks.

Shri Gadgil: No scheme for manufacturing in India all sorts of pins.

Shri Sidhva: Am I to understand that there are no statistics?

Mr. Speaker: Yes.

Shri Sidhva: How can that be. correct? Commeérce Ministry will have ib.

PRODUCTION AND EXPORT or CASHEW-NUT

*1837. Shri Sidhva: (a) Will the Minister of Commerce be pleased to state
what is the value of cashew-nut produced in India?

(b) What quentity is exported and what quantity is consumed in India?
(¢) How many such factories exist in India?

The Minister of Works, Mines and Power (Shri @adgil): (s) About seven
crores of rupees. .

_(b) (i) Average annual exports of cashew kernel during the three years end-
ing 1948-49 are 16,697 tons.

(i) Estimated average annual quantity available for consumption in India
during the. three years ending 1948-49 is approximately 29,000 tons in terms
of cashew-nuts and 7,250 tons in terms of cashew kernels.

(¢) The Number of the more important concerns processing eashew-nuts in
different States of India in 1941-42 was 104. Information in respect of later
petiods is not readily available.

Shri Sidhva: To what countries are cashew-nuts mostly exported?

Shri Gadgil: United Kingdom, Burma, Straite Settlements, Federated Malay
States, Union of South Africa, Canada, Australia, New Zealand, Sweden, The
Netherlands, Belgium, France, Portugucse East Africa, United States of
America, Ceylon, Hong-Kong, Fiji Islands, and China.
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Shri Karunakara Menon: How nany of these factories are Ruropean fact-
ories and how many are Indian factories?

. Shri Gadgil: T cannot say about the ownership, but I have given the total
number of factories which is 104.

Shri Shiva Rao: With reference to the reply to part (b) of the question, how
much of the quantity that is exported is imported in the raw form from East
Africa?

Shri Gadgil: A ‘ew days ago I gave these figures, but if my hon. friend is
anxious to have them again, I will give themn later, not just now.

Shri S. C. Samanta: May I know the names of the Indian States where
cashew-nuts grow in abundance?

Shri Gadgil: Generally on the West Coast of India.

Shri Hossain Imam: May I know the dollar value of the export and the
sterling value?

Shri Gadgil: T gave detailed figures only four days ago, and I said that the
substantial part of the exports goes to the dollar arcas.

Shri Karunakara Menon: What steps are Government taking {o encourage
the cashew-nut industry?

Shri @Gadgil: That is more or less for the agriculture Ministry to reply.

Mr, Speaker: Question No. 1838.

The Minister of Works, Mines and Power (Shri Gadgil) rose—
Hon. Members: The question is addressed to the Prime Minister.
Shri Gadgil It has been transferred tc me.

ForgiGN DIPLOMATS CONSTRUCTING THEIR OWN BUILDINGS IN DELHI

*1838. Shri Sidhva: (a) Will the Minister of Works, Mines and Power be
pleased to state how many foreign Diplomats, with the names of the countries
they represent, who have their offices in Delhi, have decided to construct their
own buildings for office and residential purposes?

(b) What stage has the Guestion of allotment or sale of land to these Digplo-
nats reached? *

The Minister of Works, Mines and Power (Shri Gadgil): (1) No diplomatic
Mission has so far put up its own building in Delhi, though some Missions have
purchased a few houses in New Delhi.

(b) The question of allotnent does not arise. Yoreign Missions are, how-
ever, free to purchase land in Delhi. Plots of land of suitable size in the area
South West of New Delhi, which is now being developed for extension of the
Capital have also been offered to them on perpetual lease and this offer is being
considered by them. It is probable that when these plots have been provided
with all necessary services like water, roads, electricity ete., many Missicns
will realize that construction of their own buildings is an atiractive proposition.

Shri Sidhva: Muy T know the names of the Diplomats or FEmbassies who
have applied for these plots and whether any concession has been made in the
price of the land?

Shri Gadgil: I require notice for that.
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Shri Kamath: Are the facilitics enjoyed iu India by foreign Missions for
dcquisition of land equal to those which are enjoyed by our Missions abroad?

Shri Gadgil: That is a question which the hon. the Prime Minister will be
in a better position to answer.

The Prime Minister (Shri Jawaharlal Nehru): The hon. Member will realise
that the facility in a hundred places differs. You cannot compare one with
the other in respect of a hundred places. Noimally, the facilities are the same;
sometimes, they differ. Tn the great cities, for instance, conditions of one
type prevail and sufficient accommodation is  difficult to  obtain.
If vou go to places which are rather remote, conditions are easier.

Shri Kamath: Is the Indian Embassy in Moscow free to acquire land for
its buildings as the U.S.5.R Embassy in Dellij is?

Shri Jawaharlal Nehru: No, Sir.

Shri Deshbandhu Gupta: May I know the extent of concession in the price
of land that is granted to these Embassies?

shri Gadgil: The idea is not to charge them more than what is justified by
the money spent on the development of that area.

Shri Kamath: Do Government propose to have any scheme of reciprocity in
this regard?

..Mr. Speaker: Order, order.

Shri Kamath: In view of the Prime Minister's reply ‘‘no’” to my question,
I want to know whether there is apy reciprocity at all? <

Mr, Speaker: He is entering into an argument now.
SaLe oF Tea 10 U~iTED KinepoM

#1889, Shri Buragohain: (a) Will the Minister of Commerce be pleased
te state whether India has entered into any contract with the TUnited King-
dow for the sale of tea out of the curvent year's production?

(b) If s0, how do the terms compare with the terms of similar contracts in
the past two years?

The Minister of Works, Mines and Power (Shri Gadgil): (a) and (b). Supplies
of Indian tea are not made to the United Kingdom under contract between the
Governments of United Kingdom and India but the Government of Uaited
Kingdom purchases such tea in bulk under contract with individual gardens in
Indin  The terms under which tea purchases for 1930 should be made are af
prcsent under negotiation with the United Kingdom Government.

Shri Buragohain: After the bulk purchases have been made by the United
Kingdom out of the current year’s crop, may 1 know what quantity of tea will
be available for export to hard currency areas?

Shri @adgil: It is impossible to say at this stage. because the negotiations
are going on to find out the exact quantity that will be available for export to
hard cwrency areas. .

Shri Buragohain: Are we going to get any increased cost of production
allowance for the current year’s crop as compared with the previous year's?

Shrl Gadgil: That is one of the things being discussed and I may say that
an addition of one penny per lb. over what they originally offered has been
wecepted by the United Kingdom Government.
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Shri Bnragohlin: Is any part of the tea purchased by the United Kingdom
‘Government re-exported from that country to other countries?

Shri Gadgil: I require notice for that.

Shri Tyagi: Are negctiations going on with H.M.G. (4n hon. Member::
“Phere is no H.M.G. now”. ) at Government level or are the growers them-
selves are conducting them?

Shri Gadgfl: The bargains are entered into directly with the gardeners, but
%h?i _terms and other connected matters are done through the Government of
ndia.

Shri Tyagi: In view of the discussions in this House during the Jast occasion
have Government taken any steps to raise the price of the Indian tea which
goes to the United Kingdom?

Shri Gadgil: As I have already said, an additional cne penny over what vas
originally offered has been secured.

shri Tyagi: What is the price of Indian tea in U.3.A. and other coun-
tries? Ts it three times as much?

Shri Gadgil: I require notice for that.

PRICE OF PAKISTAN JUTE

*1840. Shri B. K. P. Sinha: (a) Will the Minister of Commerce be pleased
to state what price Indian jute interests have agreed to or propose to pay for
Pskistan jute?

(b) What is the price at which jute is selling at present in Pakistan?
The Minister of Works, Mines and Power (Shri Gadgil): (a) As is well
known the Indian Jute Millls Association  recently  negotiated

with the I'akistan Jute Board for the purchase of eight lakh bales
of Pakistan raw jute. The rates in Indian rupees which were agreed to were

(1; Jute cuttings @ Rs. 28/- per maund.
(2) Hubby Jubbies @ Rs. 30/- per maund.
(3) Cross bottoms @ Rs. 84/- per maund.

(b) The Government of Pakistan have not fixed any prices for cuttings or
bubby jubbies. They have however fixed a. minimum price of Rs. 23/- per
maund i Pakistan rupee for bottom jute. It is difficult to state the current
‘prices in Pakistan as they vary widely from place to place. While there -ore
“reports of low quotations for distressed selling at some places it is understood
that the quantities offered at such prices are not substantial.

shri B. K. P. Sinha: What is the reason for the difference in the price of a
certain category of jute in Pakistan and the price which we have proposed and
to which they have agreed for the same category of jute in India? '

Shri @Gadgil: So far as a particular category is concerned, there may be

some difference in priee in Pakistan and in India. but as I have said in the
_answer the price differs from place to place in Pakistan itself.

Shri B. K. P, Sinha: What is the exchange ratic that will form'the basis
for the payment of the price of this jute? Is it the ratio which we have accept-
ed or the ratio which Pakistan wants us to accept?

Shri @adgil: The question of exchange ratio does not arise.in this connection.
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Shri B. K. P. Sinha: It is not a question of exchange ratio. I iaean the
price—the basis which will determine the payment of the price.

The Prime Minister (Shri Jawaharla] Nehru): Since the payment is likely
to b> in Indian rupees, the question of exchange ratio does not arise.

Pandit M. B. Bhargava: May I know what is the policy of Government:
whether to decide this question of jute with Pakistan in an isolated form or in
connection with trade relations as a whole?

8Shri @adgil: A few days ago, the hon. Mr. Neogy made a statement clarify-
ing the position, during which he had stated that this is part of a general com-
prehensive Agreement.’

Shri B. K. Das: May I know whether this question of jute will be ‘aken up
by the Delegation which is being sent to Karachi?

Shri Gadgil: Tt is one of the 1tems that would be talked over at the Con-
ference.

Shri B. K, Das: Are they to reach a final conclusion in Karachi or will they
com here before agreeing to anything?

Shri @Gadgil: No final conclusion can be reached. It is a Conference bet-
ween the Secretaries and they will report to their respective Governments.

Dr. M. V. Gangadhara Siva: May I know whether it is a fact that the jute
beught by the Government of India from Pukistan is of inferior quslity and:
is of no use, and if so, may I know why it was not examined before being
purchased ?

Shri Gadgil: This deal has been entered into by experts; so I shall not
hazard any opinion beyond the one given by the experts.

Shri Biswanath Das: May I know the resson why such an importaut deal
as this was allowed to be put through by the businessmen themselves withouf
taking up the matter on a (1ovemment to Government level? May I know, in
{)thlcular why this deal was allowed to be put through by a Britisher, Mr.
alker?

Mr. Speaker: I think that the very same question was dealt with previous-
1y on the floor of this House.

Shri Raj Bahadur: May I know how the present prices compare with the
prices of similar categories of jute before devaluation?

Shri Gadgil: They compare very well.

Sbri Hossain Imam: How does the price prevailing in India compare with
the price selled for our purchases from Pakistan?

Shri Gadgil: The reason why the Jute Association and the persons connec
ed with it, who were Scotchmen and Marwaris, entered into this transaction

was because it was advantageous.

Shri Blj Bahadur: With reference to the reply given to my supplementary
question, may I know whether the prices compare favourably for us or for
Pakistan?

Bhri Gadgil: I think that the hon. Member has enough comprehension to
understand what I stated.
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Shri Tyagi: Before this jute deal was completed, did the Government take
cace to see that the jute bales which had been detained by Pakistan and on
accoutt of which the whole trouble arose were released by Pakistan?

Shri Gadgil: Certain bales which were purchased before devaluation have
been mostly released and rceeived in India.

ARBAR AND MaDH DisPLACED PERSONS CAMPS
*1841. Lala Achint Ram: Will the Minister of Rehabilitation be pleased to
“state:

(a) the dates on which Akbar and Madh Displaced Persons Camps in
Bombay were started;

(b) the mazimum number of persons housed in each camp a$ any time;
(c) the rumber of persons in each camp at present;

(d) the total number of deaths in each of these camps, and the death rate
per annum per one thousand in these camps; and

(e) the number of deaths in Madh Camp during the period fromr 1st of
October to 51st December, 19497

The Minister of State for Rehabilitation (Shri Mohan Lal Saksena): (a) 27th
March and 25th November 1948 respectively.

(b) 12,348 and 9,614 respectively.
(¢) 6,600 and 7,000 respectively.

{d) The total number of deaths during the period May 1949 to March 1950 in
Akbar and Madh Camps were 318 and 518 respectively. The death rate per annum
per one thousand during the sume period was 4413 and 64-23 respectively.

(¢) The number of deaths in Maudh Camp during 1st of October and 31st of
December 1949 was 278.

FTeT afges " : FAT A@AT @A GET AZ aAS H FAT
w4 fr orzaw ¥ 31 feavaw @ 1949 A% TAA AT € R
T T T AT FEO AT 7 ‘

Lala Achint Ram: Will the hon. Minister be pleased to state why so many
deaths oceurred from October to 8lst Decermnber 1949 and what were the reasons
for that?

sft H1g" o1% TIAT © T F &1 FT qAOH I & TF AT AE

& fr S T g fean Star @1, 9@ A Ag qEA A9 W 49N
wofas faifaq (multiple vitamins) & TRAATS AG (HAT JET 4T |
4% FOTET @AY WA 9T TF (extra) AW faan ma, gw dfe
gg T AT TSI NTIAETA T TS et fFar  @ar W%
‘srew fafqeT 1 WA §@ war ff W o e
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C Aty sarar gAY, wAF fed ag Tewtw e man fFosEEy e
T gegr g9 * frar S

Shri Mohan Lal Saksena: Two reasons are stated in this connection, first-
ly, they used to sell some of the ration which was given to them and thus they
dld not take multiple vitamins. Besides thxs when information was.
received, an extra ration was issued and 3 lb. milk and three ounces of green
vegetables were supplied per head and in deference to the wishes of the “hon.
the Prime Minister some money was also sent and arrangements were made
to supply more extra milk to those families which_suffered as a result of more
deaths.

arel dfag TH @ ST O guw owd ¥ wTns g f o oawt
frsdl i, g @ fergeam & @) 0 § @ ey 4@, s
qAF ﬁ M Fzh- N, ag @ @R STy Al § o o, &
q@ar § f5 gaar sanar /0 A @ awg @ oA

Lala Achint Ram: But the same quantity of ration as pointed out by you
was being issued in all other camps in Didia and the deficiency of food existed
there al\o What T want to know is what were the I)Jltlcllldr reasons for so
many deaths?

S AlgA ST WIAAT ;T I FRT g, § AE¢ q@OT FFAv |
agicrra’m*rfta&aﬁ‘(aawwﬂmﬁ& g I I F g@IHZ
(supplement) AR FW@ 4 X ST WA IR f@ET @ W,
IOFT g9 AG F, T T I AT 3T G |

Shri Mohan Lal Saksena: I cannot say what are the particular reasons.
Where the people were poor and they worked hard, they used to supplement
that ration and did not sell the ration which was given to them. Here they
bad even been -selling it.

el aferd W FAT AT WEIAHT FIF I ARG FF
Faew fF {v o 9 7
Lala Achint Ram: Will the hon. Minister please make necessary enquiries
and state the reasons thereto?
st Wz oo AT - & @ g gwaT fF § Sgrar  agEwE
FAT FEA | ZAIR AHECH T T A 98 3 AW 4, 9§ AHALH
W e Pl o A o vew fefes § Rwla @@,
JER! gEA "y w1 fear

Shri Mohan Lal Saksena: I cannot understand what further enquiries
slould T make. Our officers went there und saw the things. We accepted the
recommendations made in this connection by the officers of the Bombay Govern-
ment and the Health Ministry.
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Shri Kamath: During this period in question how many medical officers or
doetors were in attendance at these camps: were they wholetime or part-time -
-employees? Were there any well-equipped dispensaries at these camps?

Shri Mohan Lal Saksena: I am afraid I cannot give the exact number of
.doctors in attendance at these camps; but there were certain whole time
medical officers attached to these camps. We have certain rules relating to
medical relief at the camps.

Shri Kamath: AWhat are those rules?
Shri Mohan Lal Saksena: I have not got the rules here. But the Health

Ministry have prescribed certain rules that every camp with a particular num-
‘ber of people should have a certain number of medical officers.

Shrimati Durgabai: May I know how long it will take to complete the town-
-ship of Kalyan?

Mr. Speaker: It does not arise out of this question.

Shrimati Renuka Ray: Who was in charge of these camps—was it under the
«Central Government or the provincial Government? Has it now been complete-
1y closed down?

Shri Mohon Lal Saksena: The camps are under the Bombay Government;
-they have not yet been closed down.

Dr. Deshmukh: May I know if the medical officers in attendance at any
$ime made a report about the deterioration in the health of the inmates and if
s0 what steps were taken consequent upon it? -

Shri Mohan Lal Saksena: I will require notice of -that question. If at all,
they would have made a report to the Government of Bombay and when this
-was brought to our notice we sanctioned increased scales of rations.

Shri Gautam: What steps do Government purpose to take to prevent such
‘high rates . mortality ?

Shri Mohan Lal Saksena: This mortality, was mainly due to seasonal
-diseases.

MAINTENANCE ALLOWANCE TO DispLacEp PERSONS

*1842, Lala Achint Ram: Will the Minister of Rehabilitation be pleased
‘to state:

(a) the number of displaced persons who have been sanctioned maintenance
allowance in the Punjab, Uttar Pradesh, .Ajmer and Bombay respectively vp
‘o 81st March, 1950; and

(b) the total number of applications received state-wise up to date?
The Minister of State for Rehabilitation (Shri Mohan Lal Saksens): (a)

Punjab. e 959
UP. ... 247
Ajmer. ... 152
Bombay.  ...... 196

(b) 6,175 applications were received by the Punjab Government and 2,350 by
Ajmer direct. Besides, 1,073 and 1,225 applications pertaining to U.P. and
“Bombay respectively were received in this Ministry. The number of appli-
-sations received by these two Governments direct is not known.
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FTST afag qF ;. FGT JAAT JAT AT FAT FLE qdoEd 6

UF ITEAET & B99T %4 A sgaq vt awgy o § 7
Lala Achint Ram: Will the hon. Minister he pleased to state what is the

time which is taken on an average to decide an applicaticn?

ot WigT oT% QAT 99 T@H @ 928 W faar oar @R
[z gz gae N AT & 7 frar Ar | 9 @ R AagemR g fR
99 e F o O 3@ A wE & 9g wk faE 7 v g,
A IR &7 A I T o, affq A Fq49 § sqr @ wia aE
g, ag WyE A S &, AV agt [ I § Mifs I A IqwS
(verify) F<AT 93ar § 1

. Shri Mohan Lal Saksena: I replied to this question previously also, and
perhaps that question too was put by the hon. Member himself. It depends
upon this that if the detailed information called for in the application is avail-
able in the record, it dees not take much time to grant the allowance. Bué
in cases where the requisite particulars are not given, some delay is bound to
involve becausc these are got to be verified.

STt Afe W 43 @are &1 Ao ag § 7 fomer s<an ewar
§ Ew F77 §, g g WA § WK AW 9P F AFAC g 4T
f& amd 3@ oF N FW A & foF ;7 w9 SamAT § 7
Lala Achint Ram: What I mean to say is that the time involved in deci-

ding the application is very considerable and I wanted to know what steps
have been taken by the Government to reduce that?

Y Mg oT% GFAT : qF T@F @9 A IQ Fg & fF @R
aR A SATE § AT Sfwg # od § fFoag oo @ ' &R
TR FeRT F AT R A AT G F | WE I N OF T/
g, o adfas AT N 3§ AR ¥ Ffaw X @ § A AR
N FAN 3 I AW FIWFE A0S § I FAT AT F 7 w1 afed W
IR TN FFae § e fr form ol @ o= Y omewt § &
ST AT § ooy s A1E werg Y §, Y AF awed
#§ Te&T @ FHAT § AT F AP QU FA Y I w07 )

Shri Mohan Lal Saksena: All that I can say is that every possible effort
is made fo expedite the matter. Moreover the Members of the Commit-
tee incharge of this work are also trying and I have asked the active members
of the Committee to contact Lala Achint Ram and Dr. Bakshi Tek Chand and
discuss with them as to how the things can be expedited. I would like to

know whether they have given any advice. They may tell me how matters can
be expedited and I shall try my best to accomplish this task.
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ool i T ;& fafqeet mga @1 awr wwR g fr @R

au fas fear § 1 47 I SRR wafaw R oan 9w owwfad @

ot aF FB AWe AG gAT § | ¥ 4T 99 § TfaHd w7 g F

T & AW qoeEd 6 amT 99 744 § N ami §, 99

FAA N qEE § g A § s odwea 1 sEeT  qedl
g oA ?

Lala Achint Ram: I am gratefu! to the hon. Minister that he has mention-
ed me. No action has so far been taken to act upon the advice which I had
given him. May I know from the hon. Minister whether he has increased
the number of members of the Committee appointed by him so that the appli-
cations could be disposed of without any delay?

= Mg o9 aFqr: o g f9q7 dwad g, 99 =g awng

T WAz Al g A %A f5 8T UF USwaq & fed
TF qST G @@ A7 |

Shri Mohan Lal Saksena: Yes Sir, the number of members has bean in-
creased. But it is not possible that a separate member should be appointed
for looking into an individual application. '

Cad & S &S 8 ol & p¥he adle WS 1 pilaem el - & JWS
T2 LS Lo ol daggy ol sey iy il pudalaliae gae pills ans S 2
Giani G. S. Musafir: Will the hon. Minister be pleased to state  whether

it iv a fuct that in certain cases muaintenance allowance amounting to rupees
six or seven only has been sanctioned?

ST Mg ot @Far: A @, T % g, |iF T P, ™
TYAT W™ qHTA F1 fH70ar S o1 |

Shri Mohan Lal Saksena: Yes Sir, it is trué because they were getting rup-
pees six or seven only on account of house-rent.

Shri B. K. Chaudhuri: May T kuow if the system of paying maintenance
allowances on applicution is also in vogue in the Stutes of West Bengal and
Assam?

A Mg oTe  FFAAT A afFEm d T 2 wE g AP Aan |
qaT 9T & fr ag st A4=9 Uaree (maintenance allowance) far
arar &, A8 ZFWD AT AEET & R & A GF e § rar
g

Shri Mohan Lal Saksena: Tt has been ascertained with regard-to the peo-
ple who hav: migrated from the West Pakistan that this maintenance allowance

is given to them cut of the rent collected from the shops and houses which have
been declared as ‘‘Evaouee Property’’.
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Shri Majumdar: What are the reasons for not extending this scherue to
West Bengal as well?

Shri Mohan Lal Saksena: Because the evacuee property law does not apply
to West Bengal, Assam and Bihar.

Shri Majumdar: Bui what has it got to do with the Evacuee Property Act?

Shri Mohan Lal Saksena: As I have already informed the House once be-
fore, it ie out of the funds of the evacuee property, that we are giving this
maintenance allowanee to those persons who are entitled to get rent from their
property left in Pakistan. Otherwise we have got women’s homes where un-,
attached women and children are kept and they are not given any scparate
allowance.

Dr. Deshmukh: What are the reasons for so much of variation in the ratez
of maintenance allowance?

Shri Mohan Lal Saksena: I am sorry that the hon. Member has not studied
the scheme which was laid on the Table of the House. According to the scheme
displaced persons can get only such rent as they were entitled to get from
their property in Pakistan. If a person was getting only Rs. 5 he cannot get
more here. Whatever they were getting, they are getting here. Between Rs.
30 and Rs. 50 there is a graded cut and in that manner it goes right up to Rs.250.

INDIANS WHO HAVE ACQUIRED CEYLON CITI?ENSHIP

*1843. Shri Sanjivayya: Will the Prime Minister be pleased to state how
many Indians have acquired Ceylon citizenship so far?

The Deputy Minister of External Aftairs (Dr. Kegkar): Up to the end of
March, 1950, 1,232 Indians had acquired citizenship rights in Ceylon.

Shri Sanjivayya: May I know the total number of Indians at present in
Ceylon? )

Dr. Keskar: This question has been asked many times on the floor of the
House. 1 think it is between 7.00,000 and 8,00,000.

Shri Sanjivayya: May I know what steps the Government of India have
taker: to secure safeguards for Indians?

Dr. Keskar: This is too general a question. All along the question of Citi-
zenship Act was going on in Ceylon. The Government of India did its best
to safeguard the rights of Indians in the matter of Ceylon citizenship. Hon.
Members are aware that the Government of India were not able to.convince
the Government of Ceylon with regard to certain matters regarding the rights
of Indians to secure Ceylon citizenship:

Shri Rathnagwamy: What are the qualifications needed by Indian nationals
living in Ceylon for securing citizenship rights?

The Prime Minister (Shri Jawaharlal Nehru): I ventured to point out on
Previous oceasions that there is a certain confusion in this. Are we talking of
Indian nationals or of people who are not Indian nationals but people who are
of Indian descent? If they are Indian nationals, then they have rights of
Indian nationals and not of Ceylon nationals. The question is how far these
people who are there can under the new laws of Ceylon become: Cevlon nationals
thereby laging their Indian nationality at the same time, because they cannot
havs two nationalities. There has been unfortunately disagreement between
the Government of India and the Government of Cevlon and what

42 PS Debate
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we put forward has not been wholly accepted by the Government of
Cevlon. And as a result a large number of Indians in Ceylon—that is, people

of Indian descent in Ceylon—zre dissatisfied and have not registered themselves
yet.,

Dr. R. S, Singh: May I know whether the facilities given to Indian nationals
in Cevlon to secure Ceylonese citizenship are the same which are given Ly
the Government of India to Ceylonese nationals to secure Indian citizenship?

Shri Jawaharlal Nehru: The question does not arise.in that way. So far
as our facilities are concerned they are in the New Constitution, but I am not
_aware of any instance of a person from Ceylon trying to get them. But in
Ceyslon large numbers of people, running into hundreds of thousands, 800,000
or 0. went there some generations ago, thirty or forty vears ago, or have been
born there. Their status has thus far been rather uncertain. It offered no
great difficulty so long as there was one common nationality or common citi-
zenship called ‘‘British Subject™ applicable both in Ceylon und India. Now
ghut does not exist. These difficulties have arisen and they have to choose
between Ceylon nationality and Indian natiomality. Then again, the Ceylon
Government has passed laws governing Ceylon nationality some of which to
<ome extent are unfair, we think, to those people of Indian descent who want
Cevlon nationality.

Hon. Members: rose—
Mr. Speaker: I think the matter has been sufficiently clarified.

Shri Sonavane: Are any disabilities attached to the people of Indian des-
cent who have not acquired Ceylon citizenship?

Shri Jawaharlal Nehru: If they are not ‘citizers’ they do mnot get citizen-
ship privileges. ’

Bidi INDUSTRY

+1844. Shri Khaparde: Will the Minister of Industry and Supply be pleased
to state what quantity of bidis is exported to foreign countries?

The Minister of Works, Mines and Power (Shri Gadgil): Under the present
trade classifications, statistics of exports of bidis are not separately available.
A total quantity of 30,68,425 Ibs. of manufactured tobacco other than cigars
and cigarettes was, however, exported during the year 1948-49.

A QIR : FAT AEAAT A qarad s gl AL aE I § o
FeE T Ew & e § 3 fFad aegT agi w1 FE E
shri Khaparde: Will the hon. Minister be pleased to state what is the

number of Bidi manufacturing factories in Madhya Pradesh and what is the
number of workers employed therein?

Mr. Speaker: It does not arise out of this.

Shri B. K. Chaudhuri: What are the foreign countries to which exports
have been made?

Shri Gadgil: Ceylon and Pakistan.

~ Shri BR. L. Malviya: May I know whether any export duty is charged on
the export of bidi apd hidi leaves, and if so at what rate?
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‘Shri Gadgil: Sir, T would rather require notice to give precise information.

Shri Kamath: Have any attempts been made by Government so far to
-explore European and American markets for our bidis?

Mr, Spea¥er: Order, order. T do not allow that question.

" Shri Deshbandhu Gupta: May I know what is the total yearly output of
bidis and which are the biggest bidi producing centres?

Shri Gadgil: The total output is estimated at 15,000 crores and Madhya
Pradesh and Bombay are the two States in which the production isegreater
:than the rest.

Mr. Speaker: I think we will better proceed to the next question.
COST OF PRODUCTION OF SALT

1845, Shri Vyas: Will the Minister of Industry and Supply be pleased to
state:

(a) the cost of preduction of salt per maund in (i) Sambhar; (ii) Didwana;
and (iili) Pactpadra; and

(b) the proportion of cost on (i) labour and (ii) supervisory staff employed
in those vroduction centres?

The Minister of Works, Mines and Power (Shri Qadgil): (2) (i) 7 annas;
~(ii) 5 annas; and (ili) 7 annas.

(b) A statement is laid on the Table of the House.

STATEMENT

The proportion of cost on (i) labour including transport and cost of material and
«{ii) supervisory staff employed in those production centres is as follows :

Sambhar Didwana Pactpadra
(i) *Labour including 51 per cent. 86 per cent. 76 per cent.
transport and cost
of material.
(ii) Supervisory staff. 13 per cent. 9 per cent. 18 per cent.

« Separate proportion of cost for labour only is not readily available in the cost of

“production,
—

Shri Vyas: What is the authorized selling price of salt in those areas which
:manufacture salt?

Shri Gadgil: I require notice for this.

Shri Raj Bahadur: What is the reason for the difference in the cost of
:production at Sambhar and Didwana?

Shri Gadgil: It is due to the fact that at Sambhar machinery is used whereas
-at the other two places it is worked by human .agency.

Shri Raj Bahadur: May I know whether the Didwana salt depot is run
‘by the Central Government or by the State Government?

Shri Gldgil: I require notice for that.
q

Shri Raj Bahadur: With reference to part (b) of the question, may I know
-what is the margin of profit, if any, after deducting the cost of labour and
‘the cost of supervisory staff?
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Shri Gadgil: I cannot say what is the margin of profit unless I get suffi-
cient time to find out the figures and work out the percentages and so on.

REBABILITATION OF MEOS

*1846. Shri Vyas: Will the Minister of Rehabilitation be pleased to state:

(a) the number of displaced Meos who have been rehabilitated in Rharatpur
and Alwar areas of Rajasthan State; and

(b) the number of such displaced‘persons who are still waiting to be re-
habiltated or to be sent to other States?

The Minister of State for Rehabilitation (Shri Mohan Lal Saksena): (a)
77,946. persons.

(b) According to the census of Meos taken in July, 1948 lands were to be
restored to nearly 70,000 Meos, who were included in the census. The Cabinet
Committee for Rehabilitation. directed that in order to expedite their resettle-
ment, lands should be restored on the basis of general enquiries, with the
result that by August, 1949, nearly 78,000 Meos were resettled. 20,000 more
Meos are now reported to be claiming restoration of their lands in Matsya.
A check is being carried out and only those included in the census will be
restored their lands and houses.

8hri Vyas: May I know whether there is any proposal to send back the
Meos who have come to Bharatpur and Alwar areas to other places?

Shri Mohan Lal Saksena: There is no such proposal at present.

Shri Gautam: How long would Government take to rehabilitate the Meos
who have not yet been rehabilitated for the last two years?

Shri Mohan Lal Saksena: It is not correct to say that the Meos have not
been rehabilitated. As I have already stated, about 78,000 Meos have been
sllotted land. But there is some discrepancy because the number of Meos
entered in the census was only 70,000 or 72,000; whereas those who have been
allotted land are about 78,000. Therefore, in respect of those who have been
claiming settlement we have to find out which of them have been included in
the census and which left out.

Shri Gautam: Is the Government aware that there is a large number of
Meos who have not been returned to their lands and homes and who are still.
staying ether with the’r friends or with some others?

Shri Mohan Lal Saksena: I have already said that about 70,000 Meos were
included in the Census; whereas about 78,000 Meos have been settled. We are
concerned only with these Meos who were included in the Census.

o1 a9 Q¥ : W1 AT GA A FA FIF Fa@Ed F

qorre ¥ se< fEad A ST F@E ™ § 7

Lala Achint Ram: Will the hon. Minister please state what is the number
of Meos rehabilitated in Punjab? :

St Mg o® T - F @ I A W TA THA TR AG
qET @ & 12 § T@F A A AST ] FHAT § |

Shri Mohan Lal Saksena: I cannot say this offhand but if the hon. Member
wants, I can supply him the necessary information afterwards.
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Giani G. S. Musafir: What is the number of such Mgos part of whose fami-

lies are here and part of them have migrated to Pakigtan, and will they be
called back from Pakistan after giving them the necessary facilities?

= AT JTS AT : (DT IS AN I5AT | I AE § F
Y 23¥¢ F gor€ ¥ fagd 9 A% ¢ g A N O § 3} AR
¥ A T G F, T qFA AR A WG A 9, FH qEA-
MY 1 7| WG AT ga fF FAT IgAT N AN GFE o
FEET § NT IR TERYE AT FeaXH  FWEAT AT 1 FF 0 A
fos qgatat ferar & qamn @, o= O @ frwr g S
AN o a9 o F I A RGET qAT § | LE@P IFAT WX
FT AT FTAC &, at faqar guik @ IHT off Fg  9EHI % X
ﬂilaﬁw:ﬂammq sHtA 78 § emaﬁ'(umﬂtrar’m:r@
FWE I EFT |

Shri Mohan Lal Saksena: This does not arise. The facts are that in July
1948 a census was taken of all those Meos who had not gone or who had gone
but returned later on and were living in Gurgaon and Al“ ar ete. As a result
of this, it was found that there are nearlv 72, 000 Meos who had to be resettled
and they were rehabilitated in Ba]‘mhan and Alwar. There were some persons
who had to be resettled in Gurgaon District and they too have been rehabili-
tated. But the Meos whose names were entered in the Census have only been
rehabilitated. In addition to this, if more persons returned, all the land that
was available with us was restored to them. But now when we have no land,
no further Meos can be rehabilitated.

Shri Vyas: May I know, Sir, whether the Government is giving any fin-
ancial assistance to thaie Meos who have been rchabilitated and who  have
not been able to get homes and fields?

Shri Mohan Lal Saksena: I have already stated that this Ministry is con-
ceried only with those Mecs who were included in the Census. There may be
other Meos; but it is the concern of the Provincial Government to give them
such ass'stance as they can.

Shri Vyas: Is the Government aware that the Provincial Government is
giving or rot giving assistance to them?

Shri Mohan Lal Saksena: I have no information on that point.

FINANCIAL ASSISTANCE TO SIKKIM

*1847. Shri Vyas: Will the Prime Minister be pleased to state:

(a) the amount paid to the Government of Sikkim to wneet the cost of Land
Revenue Settlemnents and Forest Survey; and

{b) whether this amount has been paid as a loan or financial assistance?
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The Deputy Minister of External Affairs (Dr. Keskar): (a) and (b). The
Government of India have agreed to pay to the Government of  Sikkim

Rs. 50,000, as grant in aid, to meet the cost of land Revenue Settlements and:
for Forest Survey.

Shri Vyas: May I know, Sir, what considerations weighed with the Govern-
ment in giving this amount to that State?
_ Dr. Keskar: Firstly the Sikkim State itself was not financially in a posi-
tion to carry ous such a survey. Secondly, the carrying out of such a survey
was absolutely necessary because the uneasy conditions prevailing in- Sikkim-
on account of land tenure were such that it might have affected law and order.

Shri Vyas: Do Government propose to accept the proposal of the people
to merge Sikkim State into Bharat?

The Prime Minister (Shti Jawaharlal Nehru): We have just arrived at an
agreement or a treaty whereunder we have acknowledged Sikkim as a Protec-
torate of India.

Shri B. K. Chaudhuri: How does this agreement benefit India?

Shri Jawaharlal Nehru: In a very large number of ways.

Shri Kamath: With a view to furthering this land revenue settlement are
we lending the services of some of our officers as well to that Government?

Dr, Keskar: Yes, Sir.

Shri B. K. P. Sinha: Is there any difference in status between Statex like
Hyderabad and Mysore and Sikkim?

Shri Jawaharlal Nehru: Yes. Hyderabad is an integral part of India but’
Sikkim is not an integral part in the sense that it is not represented in Parlia-
ment. It is a Protectorate of India and an autonomous State of which certain
essential functions like Defence, External Affairs etc. are under the Govern-
ment of India’s control.

Shri Syamnandan ‘Sahaya: Is the cost of the officers who will be deputed te
Sikkim taken into consideration in the amount of Rs. 50,000 which has been
paid as grant in a'd?

Inpia’s COAL REQUIREMENTS

%1848, Shri Naik: Will the Minister of Industry and Supply be pleased to
State:

(a) the quantity of India’s annual requirements of coal; and
{b) whether ary coal is imported from outside the country?

The Misister of Works, Mines and Power (Shri Gadgil): (a) The deniand
for coal during 1949 was 33.2 million tons.  ~

(b) No, Sir.
Tt is however considered that the demand is inflated. The present level of

production is sufficient to meet the requirements and production can be stepped’
up to keep pace with the jmprovement in transport.

Shri R. L. Malviya: May I know the quantity which used to be exporteﬂ
to Pakistan?
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‘Shri Gadgil: I require notice for that question,

Shri Naik: Have Government taken steps to encourage the use of cosl in
areas where cow-dung is used as fuel to the detriment of agricultural purposes?

Shri Gadgil: That relates to the use of coal and maylltfe appropriately
answered by the Minister of Agriculture.

Shri Kesava Rao: May I know whether the Govemm;nt is proposing to
sell coal to Australia?

Shri Gadgil: That is under consideration. !

1

a1q T A g o e a7 afwe Far 9 W E A A

Babu Ramnarayan Singh: May 1 know whether coal is now being exported
to Pakistan or not?

ﬁmﬁ_{;ma‘raﬁﬁmm'{aéﬁ_Mm@él

Shri Gadgil: The hon. Memiber is aware that it is pot being exported .at
present. ’

St o Fo AGA : T FH & FF g !
Shri R. K. Chaundhuri: When was its export stopped?
sy refire : a8 Al SIRT Wé&fwaﬁfaﬂw{‘ff
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Shri Gadgil: The hon. Member is aware that it has been stopped since
December last when Mr. Neogy made an announcement.

VANADIUM PRODUCTION
-+1849. Shri Naik: (a) Will the Minister of Industry. and Supply be pleased
to state the number of factories existing in India for manufacture of vanadium?
* (b) Are Governnienti aware of the existence of such a factory in Mayurbhanj?
{(¢) What is the present condition of this factory?

(d) How do 1ndian ores eompare with those of other. countries in respect of
their vanadium contents?

The Minister of Works, Mines and Power (Shri Gadgil): (a) None.
(b) Yes, a factory was started some years ago.
(c) To our knowledge it has stopped working.

(d) Oug ores are poorer.

PRODUCTION AND EXPORT OF MaNGANESE ORES

+1850. Shri Naik: (a) Will the Minister of Gommerce be pleased to state
the main sources of Manganese ores in India?

{(b) What js the total production at present?
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(c) What are the quantities and values of the export of this product?
{d) What are the courtries to which Indian Manganese ore is exported?
{e) Are there any ccuntries competing with India in this field?

{f) How many of the firms that export this commodity are Indian and how
many foreign? i

The Minister of Works, Mines and Power (Shri Gadgil): (a) Manganese ore
deposits occur chiefly in Madhya Pradesh, Bombay, Mysore, Bihar, Orissa and
Madras, of which Madhya Pradesh is the most important.

(b) The total product'on in 1948 was 466,768 tons. Figures of production
for 1949 are not yet available.

(c) 808,895 tons valued at Rs. 1,81,00,000 were exported in the year 1948-49.

{d) Manganese ore is exported chiefly to United States of America, Canada,
United Kingdom, Japan, Belgium, Germany, Austria, France, Italy, Sweden,
Norway, Yugoslavia and. Australia.

(¢) Yes. The other competing countries are Brazil, TU.S.8.R. and Africa.

(f) A list of firms who exported this commodity during 1949, is placed on
the Table of the House. [See Appendiz VII, annexure No. 42.].

The exact extent to which there is foreign interest in these firms is not
known.

Short Notice Questions and Answers
CrLasH oF DEccAN ARways PLANE

Shri Sidhva: (a) Will the Minister of Communications be pleased to state
whether it is a fact that on or about the 5th April, 1950, a Deccan Airways
freighter plane crashed at village Hatiara, ten miles from Caléutta?

(b) If so, what commodities were loaded in the plane?

(¢) What was the total carrying capacity of goods of the plane and what was
the weight of the actual consignment?

(d) What was the cause of the crash?

(e) What is the number of casualties?

The Deputy Minister of Communications (Shri Khurshed Lal): (a) Yes,
Sir. .

(b) Pieces’ of machmery for tea-garden use.

(¢) The aircraft could legitimately have carried load up to 6,110 lbs. but

subsequent physical checking shows that the weight actually uplifted was
7,383 1bs.

(d) A full report on the accident which will deal with the causes of the
crash is awaited.

(e) All the three members comprising the crew were killed; the plane did
not carry any passengers.

Shri Sidhva: What is the procedure prevailing for checking the weight
before a plane takes off? :
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‘Shri Khurshed Lal: It is not the practice to check the weight of every
plane that leaves the field. The practice is, & senior traffic manager and the
pilot of the plane give a certificate of the weight carried by the plane. Off
.and on, officials of the Civil Aviation Department check the weight of the

planes.

Shri Sidhva: Is the same procedure followed in respect of passenger air-
_craft also?

Shri Khurshed Lal: Yes.

Shri Sidhva: May I know whether Government consider this system satis-
Yactory?

Shri Khurshed Lal: This is the system that prevails in most of the
countries in the world as far as I know. I may however say for the informa-
tion of the House that we are considering the question of importing a weigh-
irg bridge on which the entire weight of the planes could be weighed.

RAILWAY ACCIDENT NEAR BANARHAT

Shri Barman: (a) Will the Minister of Railways be pleased to state whether
any accident occurred in the Assam Link near Banarhat on the 31st March
1950 and if so, what are the causes? ’

{b) How many sccilents oceurred near or at the place within the last three
months and what are the details of the accidents in each case?

(¢) Is it a fact that after the accidert had occurred on 31st March 1950,
burnt human skulls, bones, etc., were found the next day, and if so, what are
the details of those deaths?

(d) What is the damage caused to Railway property. and to human life?

The Minister of Transport and Railways (Shri Gopalaswami): (a) There
was no aecident on 38lst March, 1950 near Banarhat station. In the early
hours on 1st April 1950, however, at about 1-50 a.M., while 93 Down goods
train was running between Chengmari and Banarhat, the last 7 vehicles of
this train broke away on a gradent and rolled back, passed through Banarhat
station at speed and collided with 96 Down goods train at mile 116/15 be-
tween Banarhat and Binnaguri.

The cause of this Break-aw&y was the failure of the coupling drawbar where
the parting took place. :

(b) The only other accident on this section occurred on 4th February.
1950 when 4 Down goods train which left Banarhat for Chengmari stalled
on this gradient. The train crew then decided to part the goods train and
work it in two portions into the next station. The first portion of 14 vehicles
was therefore uncoupled from the rear portion, also of 14 vehicles. which
had its brakes duly pinned down in accordance with the rules before being
uncoupled. When, however, the front portion was being pulled away, the
rear portion was bumped with the result that the latter began to roll down.
the gradient and ultimately collided with the engine of 620 Down goods train
which was standing in Banarhat station yard.

(¢) In conrection Wwith the accident mentiored in (a), the parted portion
of the goods train consisted.of one brakevan, 4 covered wagons and two tank
wagons. After the collision with the Down goods train at mile 116/15, during
#the salvage operations, some charred bones were found under the debris.
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The Civil Surgeon, Jalpaiguri, to whom these were sent for examination,
bas report=d that these bones were of some cattle and not of human beings.

_ (@) In the accident referred to at (a), one tank wagon containing diesel
oil was hurnt out, the engine of 96 Down derailed, capsized “and was badly
damaged, one brake van was smashed and 5 other vehicles derailed and were
burnt. Two rail lengths of track were damaged. There were no casualties
of railway staff or of.any other human beings.

Shri, Barman: Is there any truth in the report that in goods trains also
passengers are allowed to travel?

. Shri Gopalaswami: I know that in some goods trains, a ])assénger bogey
is attached. But, I do not think in this particular case there were any
passengers at all on the goods train.

Shri Barman: Apart from a passenger bogey, is it a fact that passengers
ere allowed to travel on goods wagons on account of congestion in that line?

Shri Qopalaswami: There are some instructions about that when emer-
gency travelling has to be made in a goods train. Under certain conditions,
passangers are allowed to travel in goods wagons.

S_hri Barman: As the hon. Minister also admits that it is due to the high
gradient of the section that these accidents are occurring, have Government
considered improving the section of the line or devised any other means so

that the trains may be split up in that portion, or double engines provided
to meet the conditions?

Shri Gopalaswami: In this particular case, the report of the Con-mittee of
Officers who made the enquiry is awaited, as to what particular = precaution
coyld be taken. Generally, the question of provision of catch sidings at suit- -
able locations on the Assam Rail link to cateh run away vehicles if any irom
the block sections concerned and to avert accidents such as those referred to
above, has been taken in hand.

Shri Joachim Alva: On the last occasion when a short notice question
was put to the hon. Minister, he sa'd that the Chief Commissioner for Railways
was looking into this matter. - May I know how far the investigation of the
Chief Commissioner into the accidents has gone?

Shri Gopalaswami: It is only a few days ago that the Chief Commissioner
started being engaged on it. We are having a Conference of experts on the
921st for fully thrashing out the question.

TMPLEMENTATION OF INDO-PAKISTAN AGREEMENT.

Shri Ethirajulu Naidu: Could the Prime Minister make a statement as to
the steps taken so far by the Central and States Governments of India and
Pakistan to implement the recent Indo-Pakistan agreement?

The Prime Minister (Shri Jawaharlal Nehru): The Agreement referred to .
was signed 11 days ago. The Government of India took immediate steps to
implement this Agreement. The two States specially concerned, namely,
West Bengal and Agsam, were requested to take steps to implement the Agree-
ment in so far as it affected them. The Chief Minisers of all other States as
well as Chief Commissioners were also addressed by the Prime Minister on this
subject and their full co-operation was sought.

The Ministry of Finance issued instructions on the 10th April 1950 to the
Customs authorites to relax the Customns restrictions as envisaged in the Agree-
ment agg to show all courtesy and consideration and avoid any form of harass-
ment“% the migrants. Liaison officers at some Customs posts have been

v -
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appointed and the appointment of others is under consideration. The Govern-
ment of Pakistan are also reported to have issued similar instructions to their
Customs officers in the matter of relaxation of Customs restrictions as applicable-
to migranis .and have strictly warned their Customs officers that any person
found violating these instructions would be severely dealt with. The Govern--
ment of Pakistan have also stated that they have ordered that their new instrue-
tions should be enforced with retrospective ‘effect, so that any goods previously:
withheld by the Customs authorities, undér the old regulations, would be returned
to the owners concerned in accordance with the revised instructions.

The Government of West Bengal have fixed April 24th as the date for the
elections of representatives of the minority and majority communities for their”
Minority Commission. The Government of East Bengal have fixed April 21st
for their election for this purpose.

The Government of West Bengal have prepared draft legislation to give effect
to the recommendations contained in thé Agreement for the safeguarding of the
properties of the migrants. They have sent this draft to the East Bengal Govern-
ment, so that there might be uniformity in this matter. :

The Government of India will appoint a Central Minister for the Bengal and
Assam area in the near future. It is also proposed to appoint a minority repre-
sentative to the Cabinet of West Bengal soon.

The Government of West Bengal have asked the Chief Justice of the Calcutta
High Court to appoint a Judge of the High Court for the Enquiry Commission
envisaged in the Agreement. They have also ordered all their district officers
to deal with immovable properties left by migrants in accordance with the
Agreement.

The Government of India’s Ministry of Information and Broadeasting have
drawn up a detailed procedure for ensuring the implementation of the Agreement
in so far as they are concerned. It is also proposed to arrange for an early meet-
ing in Delhi of the Indo-Pakistan Information Consulfative Committee, which
was set up in pursuance of the Delhi Agreement of December 1948.

\ The Press in India and Pakistan have, as a whole, clearly indicated their deter--
mination to help in implementing the Agreement and their general approach to
Indo-Pakistan issues has changed greatly for the better. It is proposed to hold
8 joint meeting of the All India Newspaper Editors Conference and the Pakistan
Newspaper Editors Conference in Delhi early in May. The Sind Editors Con-
ference have laid down a certain code which would govern the conduct of the:
press in the matter of reporting incidents, commenting, featuring news, ete:,
With a view to creating the proper atmosphere for the restoration of goodwill and
amity between the two countries, i

The number of migrants from one country to ancther has gone down consi-
derably. The number of Muslims who were leaving West Bengal for East
Pakist+n had risen to a peak figure of about 10,000 a day. This has gone down
to 1,200. Muslims going from other parts of India to- West Pakistan have practi-
cally stopped doing so. ’

The number of Hindus coming from East Béngal to West Bengal had risen
to the peak figure of over 20,000 a day. This has now gone down to 9,000 to.
11,000 a day.

1t should be remembered that many migrants who are coming now had no-
choice left, as they had sold their properties and had coigregited a: various
railway ard river stations and thus could not go back ta their homes. It is
largely such people. who are coming over from East Pakistan to West Bengal or
going from West Bengal to . East Pakistan. There are still considerable.
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numbers of people congregated at some of these stations, like Narainganj,
waiting to be transported. 1 have no recent figures of migrations from and to
Assam or Tripura. Thus it may be said that the exodus has very definitely
diminished in volume and at present is largely confined to those who were
already awaiting transport. It is reported that most of these transit camps
are not being filled now by fresh migrants.

Generally, travel conditions have improved, although conditions in transit
camps are nobt good and enough transport is not always available. We have
arrsnged for special ships for this purpose. There is no harassment now of
people coming through regular Customs posts. But migrants who cross the
‘border on foot at odd olaces are liable to harassment by private individuals.

Steps are being taken for the recovery of abducted women.

Border incidents have decreased and an arrangement has been arrived at
between the two Governments of West Bengal and FEast Pakistan that in
regard to any disputed territory the status quo should be maintained.  Any
dispute or incident ghould immediately be referred to the two District

Magistrates on either side of the border.

The Chief Secretaries of the Governments of West Bengal, East Bengal and
Assam and the Chief Commissioner of Tripura are meeting in a conference at
‘Caleutta on the 21st and 22nd April to consider further steps to be taken to
implement the Agreement.

Relief and Rehabilitat'on work is progressing.

The Deputy Prime Minister is in Calcutta at present for the purpose of
-co-operating, on behalf of the Central Government, with the Government of
West Bengal, in implementing the Agreement to the full and helping in
restoring normal conditions. His visit has already borne good fruit.

The Prime Minister of Pakistan has invited me to pay a visit to him in
Karachi to discuss these and other matters further. I have accepted the invita-
‘tion and I propose to go there on the 26th April for two days.

I think I may say that the results obtained from the Agreement even during
this brief period of 11 days have been satisfactory. ’

8hri Hossain Imam: I want some elucidation. Implementation of Part B.
.about Bihar has been left out by the Prime Minister.

Mr. Speaker: No questions allowed.

WRITTEN ANSWERS TO QUESTIONS
DEeEr CrotH MiLLs

*1851. Kaka Bhagwant Roy: (a) Will the Minister of Labour be pleated to
-stale whether it is a fact that the management of the Delhi Cloth Mills have
served notice to a section of the staif snd workers that the Mill will be shortly
closed due to non-svailability of cotton?

(b) If so, what steps have been taken to see that the mill is not closed and
workers are not thrown out?

The Minister of Labour (Shri Jagjivan Ram): (a) and (b). No such notice has
been served by the Delhi Cloth Mills on any section of their employees. They,
however, notified Government that they might have to close down some sec-
‘tions of the Mill from April 1950 on account of the difficulty in securing totton
at the ceiling prices and of the prevailing high prices of Kapas. The matter
was taken up with the Management and, with a view to avoid retrenchment,
they have been permitted, as an emergency measure, to work the Mill on all
-days of the week by staggering the weekly rest days. -

’
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REHABILITATION IN BHOPAL

*1852. Thakur Lalsingh: Will the Minister of Rehabilitation be pleased to
state:

(8) at how many places in the State of Bhopal shops and stalls have been
newly constructed for the use of displaced persons;

(b) the number of shops in each place;

(c) the number of displaced persons of school-going age who have setiled in
Bhopal State; and

(d) the arrangements made for their education?

The Minister of State for Rehabilitation (8hri Mohan Lal Saksena): (a) and
(b). 877 shops have been constructed by the Bhopal Government out of which
28 are still incomplete. 90 shops have been sanctioned by the Bhopal Muni-
cipality and are nearing completion. The break up of these 377 shops in different
places in the State of Bhopal is not available and has been asked for.

(c) and (d). Information has been called for and will be placed on the
‘lable of the House in due course.

CoTTAGE INDUSTRIES IN VINDHYA PRADESH AND BHOPAL

*1853. Shri R. S. Tewari: Will the Minister of Industrty and Supply be
pleased- to state whether any kind of cottage industries have been started in
the States of Vindhya Pradesh and Bhopal? P

The Minister of Works, Mines and Power (Shri @Gadgil): There are various
cottage industries in these two areas. The principal cottage industries are—

Vindhye Pradesh.—Bidi making, oilpressing, flour grinding. soap making,
handloom weaving and the manufacture of utensils and steel trunks.

Bhopal —Handloom weaving, calico printing and dyeing, carpentry, lacquer
work, tauning, shoe making and bidi making.

ExPENDITURE ON FoRrEIGN PUBLICITY

*1854. Shri M. V. Rama Rao: Will the Prime Minigter be pleased to state
the expenditure incwrred in connection with foreign publicity during the year
1949-50 (to the-extent to which figures are available) on—

(a) the publication of pamphlets and magazines;

(b) the setting up of libraries; and

(c) the assistance rendered to Indian Artists and dancers for exhibiting
pictures and dances abroad?

The Deputy Minister of External Affairs (Dr. Keskar): (a) Rs. 92,615. (This
figure does not include the expenditure incurred on the pamphlets produced by
our Missions abroad.)

(b) Rs. 12,000.
(e) Nil.

Housgs FOR DISPLACED PERSONS IN PunJas

. *1855. Prof, Yashwant Rai: Will the Minister of Rehabilitation be pleased
o state:

(a) the number of houses constructed for displaced persons at various
places in the Punjab;
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(b) the number of houses occupied by displaced persons at various places;
(c) the number of houses occupied by non-displaced persons;

(d) the number of houses lying vacant and unprotected;

(e) whether it is a fact that a large number of houses is still unoccupied;

~and .
(f) what steps Government propose to take to make use of these houses?

The Minister of State for Rehabilitation (Shri Mohan Lal Saksena): (a)
4,273 pucca houses (including 400 at Nilokheri) and 8,850 kutcha houses.

(b) to (d). Al the kvtch houses are occupied by displaced persons who
were residing in tents in camps in Punjab. Of the new pucce houses, 2,123
have been sold, 408 reserved for allotment to displaced Military Personnel, 921
-allotted to Government Departments, 106 reserved for essential services such
as Schools, Police Stations, Post Offices, shops ete. and the balance is to be
auctioned very soon. The 400 houses in Nilokheri are mostly occupied by dis-
placed persons working in the township.

(e) No.

(f)'The few unoccupied houses will be sold or alloited preferably to displaced
persons.

Houses For Har1sav DispLACED PERsoNs IN DELHI

‘*1856. Prof. Yagshwant Rai: Will the Minister of Rehabilitation be

pleased to state:
(a) the number of quarters constructed at Delhi for Harijan displaced

persons; )
(b) the number of quarters actually occupied by Harijan displaced persons;

and
(¢) the number of quarters occupied by non-displaced persons and

.non-Harijans? -

The Minister of State for Rehalilitst‘mq (Shri Mohan Lal Saksena): (a) 488.
(b) 441.

(c) 23 quarters are occupied by 12 families of Non-Harijan Displaced Persons
who are Social Workers and employees of Co-operative Society of Harijans.

Two quarters are occupied by one family of non-displaced persons employed
by the Co-operative Society.

The remaining 22 quarters have been utilised for welfare activities such as
dispensary, co-operative shop, Adult Education Centre, Chapli Factory and
-other cottage industries.

INDIAKS IN GIBRALTER

*1857. Dr. R. S. Singh: Will the Prime Minister be pleased to state the
number of Indjans in Gibralter?

The Deputy Minister of External Aftairs (Dr. Keskar): Recent statistics are
not available According to the report of the United Nations on  Non-Self-
Governing Territories (1947) there were 41 Indians in Gibralter in 1946.
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RETRENCHMENT OF INDIANS FROM BURMA GOVERNMENT SERVIOE

*1859. Shri Krishnanand Rai: (a) Will the Prime Minister be pleased
to state whether it is & fact that the Government of Burma is at present
carrying on wholesale retrenchment of Indians from their services?

(b) How many Indians have been retrenched since the Colombo
-(lonference?

The Deputy Minister of External Affairs (Dr. Keskar): (a) In pursuance of ’
their policy of nationalisation of services, the Government of Burma have dis-
charged a considerable number of their Indian employees.

(b) The information is not readily available.

PREPARATION FOR GENERAL STRIKE BY COLLIERY WORKERS

*1860. Shri D. S. Seth: (a) Will the Minister of Labour be pleased to state
whether Government are aware that the colliery workers in several States are
preparing for a general strike because their demand to refer the point in dispute
1o the Industrial Tribunal has not been met? ‘

(b) What steps, if any, do Government propose to take to prevent any
stfike in the coal fields?

The Minister of Labour (Shri Jagjivan Ram): (a) Yes.

(b) The question of referring the industrial dispute in the collieries for adjudi-
cation is under Government’s consideration.

TorEN STRIKE IN BraAR Coar FIELDS
*1861. Shri D. S. Seth: Will the Minister of Labour be pleased to state:

{a) the number of workers reported to have taken part in the token strike
in the Bihar Coal fields on 7th November 1949;

W) the loss in production of coal in tons because of the strike; and
(c) the reasons alleged to have led the workers to the token strike?
The Minister of Labour (Shri Jagjivan Ram): (a) About 42,600.

(b) About 11,900 tons.

(c) A statement of the demands embodied in the strike notices served by the
unions which participated in the token strike is placed on the Table.

STATEMENT

Jlemands embodied in the strike notices served by unions which participated in the token
atrike on Tth November 1949,

. Fixation of satisfactory minimum basic - wage for the workers.

. Correlation of dearness allowance to the cost of living index.

. Standardisation of wages for all categories of workers.

Proper grade for all categories of workers.

. Revision of Bonus and Provident Fund Rules.

. Return train and bus fare to workers once a year according to Government Rules.

. Leave and holidays as afforded to the Central Government Employees.

-1 OnE B Ol o=
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. Restoration of issue of consumer goods at concessional rates.

9. No retrenchment without previous agr t b n the manag and the
recognised Union. .

10. Quick settlement of all dispﬁtes between workers and the employers.

11. Iesue of ration from colliery Grain Shop at concessfopal rates for dependants of

employees who have fo stay outside colliery pr on o
ment’s failure to accommodate them on colliery premises.

12. Provision of gratuity or pension on cessation of employment and continuation with
retrospective effect where it existed.

13. No action against any workers before consulting the recognised union. .

14. Equal wage for equal work to male and female workers.

16. Free uniform soap and oil for all workmen.

16. Hondset_Rent to workers for whom the management is not able to provide accomme-
ation

[

ALLOTMENT OF PLOTS UNDER MALEKAGANJ SCHEME

*1862. Giani G. S. Musafir: Will the Minister of Rehabilitation be pleased
to state:

(8) whether it is a fact that applications for allotment of plots under the
Malkaganj Scheme were invited by the Chief Commissioner, Delhi, in July
1948; .

(b) whether it is a fact that the Adviéory Committee allotted plots to about
400 displaced persons and that after the issue of allotment orders, the lease
deeds were also executed; and

{c) if the answer to part (b) above be in the affirmative, have the allottees
been given possession of the plots and if not, why not?

The Minister of State for Rehabilitation (Shri Mohan Lal Saksena): (a) Yes.

(b) The Advisory Committee had recommended names for the allotment of
plots in Malkaganj to 130 displaced persons. The lease deeds were, however,
executed by only 27 allottees.

(e) About 330 families of displaced persons had taken unauthorized posses-
sion of Malkaganj sites prior to allotment. There were two courses open to
Government; e'ther to evict the 350 families or offer alternative sites to the
abovementioned 27 allottees who had executed lease deeds. In the larger in-
terests of displaced persons the second course was adopted.

RaID FROM EAST PARISTAN ON VILLAGES IN DHARMANAGAR DIvision

*1863, ‘Shri G. S. Guha: (a) Will the Prime Minister be pleased to state
whether it is a fact that an armed mob from East Pakistan raided a number
of villages in Dharmanagar Division in the first week of April, 1950, set fire
to a number of houses and looted considerable amount of property?

(b) Has any report been received on the incident?

(¢) Are Government in a position to give details?

The Deputy Minister of External Aflsirs (Dr, Keskar): (a) to (
information is being obtai : 0 (¢). Necessary
'1Ir‘1 ag{?:f '2&‘%;;?5 obtained from the State Government and will be laid on the
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RaD By PagisTaN ForcEs oN KAMALPUR IN TRIPURA

«1864. Dr. M. M. Das: (2) Will the Prime Minister be pleased to state
whethcr the attention of the Government has been drawn to the Press Trust
of India report dated the 5th April, 1950 that the town of Kamalpur, head-
quarters of a Sub-division in Tripura, was raided by Pakistani Forces on the
1st April, 1950?

(b) Is it a fact that the said town was under the raiders for more than
86 hours during which time the town was systematically looted?

(c) Is it a fact that the Armed Constabulary posted in Kamalpur could not
offer any effective resistance to the raiders? )

(d) Is it a fact that the loss of property has been estimated at several lakhs
of Rupees?

(e) What is the total loss of lives, if any, during the incident?

(f) Do Government propose to compensate the losses suffered by the
inlmbitants of Kamalpur?

. () What is the total amount of loss suffered by Government?

The Prime Minister (Shri Jawaharlal Nehru): (a) to (c). Yes. According to
information received, a number of evacuees from Kamalpur to Fast Pakistan
crossed back into Tripura and they were supported by some Pakistani irregular
forces. The raiders attacked Kamalpur on the night of 1st April, but the Kamalpul
police repulsed them. In the early hours of 2nd April the police were over-
whelmed by superior numbers. The raiders then entered the town and looted
and burnt houses and bazars after which manv of them withdrew. On the morning
of the 8rd April the State. Police returned with reinforcements and drove out the
remaining raiders.

(d) Yes.
(e) None.

(f) and (g). Government have already taken steps to afford immediate relief
to sufferers. Protests were immediately made to the Pakistan Government and am
enquiry is being beld into this occurrence and the quantum of damage. The
question of compensation will be considered in the light of this enquiry.

INp1aNs SENT TO U. K. POR TRAINING IN MININ¢ ENGINEERING

*1865. Shri Yadav: Will the Minister of Industry and Supply be pleascd
to state how many of the 30 voung Indians, referred to by him in his speech on
18th March, 1950. during the discussion on Demand for Grant in respect o
the Ministry of Industry and Supply, who have been sent to the United King-
dom for special training in mining engineering belong to Backward Classes,
Scheduled Tribes and Scheduled Castes (exch separately)?

The Minister of Works, Mines and Power (Shri Gadgil): The information is not
available as applicants who were all Indian nationals were not required to state
their tribe or. caste.

D1sPUTE re PAY SCALES OF STAFF oF LopNA COLLIERIES

*1866. Shri Sarangdhar Das: Will the Minister of Labour be pleased to
state why the dispute regarding the pay-scales and the grades of the staff of
the Lodna Collieries. jointly applied for both by the management and the
?Iht‘);kersl; Union in May 1949, has not yet been referred to the Industrial

una

t
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The Minister of Labour (Shri Jagjivan Ram): Government considered tha¥
as the Conciliation Board’s ‘award’ obtaining in coalfields was working satisfae-
orily, it was not necessary to refer the demand for the fixation of grades in only
one set of collieries to a tribunal. No joint application was received from ems-
ployers and workers.

FrrE IN WARDHA DISPLACED PERSONS’ CamP

*1867. Shri Kannamwar: (a) Will the Minister of Rehabilitation be pleased
to state whether it is a fact that many houses of Sindhi displaced persons ab
Wardha Camp in Madhya Pradesh along with all their belongings were reduced
o0 ashes by fire in the last month?

(b) How many families suffered by this fire and what is the amount of loss?

(¢) What kind of help have Government given to these distressed families
up till now?

The Minister of State for Rehabilitation (Shri Mohan Lal Saksena): () to (c).

Information has been called for from the Madhya Pradesh Government and it will
e laid on the Table as soon as it is received.

et 1 faata .
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EXPORT OF CARPETS

*1868. Shri Yadav: (a) Will the Minister of Commerce be pleaged to state
in which of the States carpet-manufacturing centres are situated ?

(b) To which countries are carpets exported from Bharat?

(¢) What was the total value of carpets exported in each of the years 1848
and 19497 )

The Minister of Works, Mines and Power (Shri Gadgil): (a) Carpet manu-
facturing centres are situated in Uttar Pradesh, Jammu and Kashmir, Rajas-
than, Mysore and Madras, Madhya Bharat, Punjab, West Bengal and Bombay,

{b) and (c). I place on the Table of the House a statement shqwing the
value of woollen carpets and rugs exported from India by sea to foreign coum-
tries during the years 1947-48, 1948-49 and for the period of ten months April
1949 to January 1950. Separate statisties for carpets are not available as the
arbicle is not distinguished in the Sea-borne Export trade returns of India.
{See Appendix VII, annexure No. 43.]
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COAL-FIRLDS IN AssaM '

*1869. Shri Buragohain: Will the Minister of Industry and Supply be plsased
te state:;

(2) the locations of new coal-fields in Assam of which survey work has beem
dene; and

(b) what steps, if any, have been taken to work such coal-fields?

The Minister of Works, Mines and Power (Shri @adgil): (a) The hon. Membex’
-presumably refers to the coal occurren: - in the Garo Hills In Assam.

(b) A party of officers deputed by the Geological Survey of Infia are s~
present engaged on a surface examination of the coal occurrences.

TRADE AGREEMENT BETWEEN INDIA AND GERMANY FOR IMPORT oF TRACTORS
*1870. Shri Jajoo: Will the Minister of Commerce be pleased to state:
(a) whether i is a fact that a Trade Agreement between India and Germawy
-exists for the import of tractors from Germany?
£b) if me. the number of tractors imported and their value;

(c) whether any tractor below 35 Horse Power was allowed %o be imnported
under this agreemens; and

(@) if the answer to part (c) above be in the negative what are the reagoms?
The Minister of Works, Mines and Power (Shri Gadgil): (a) The Trade Agree-

ment between India and Western (ermany for the period from 1st July 1948
to 30th June 1950, provides inter alia for import of tractors.

(b) According to latest statistics available the value of tractors and parts
imported frora Western Germany during July 1949 to February 1950 ‘amounted
to about Rs. 2,72,000. Informiation regarding the number of tractors is nod
-available.

(c) and (d). As tractors upto 35 House Power are easily available from soft
currency areas, no tractor below 35 Horse Power is being allowed to be iraported
from Westein Germany which is a hard currency country.

NampanNG CHANGLANG RoaD

*1871. Dr. M. M. Das: Will ihe Prime Minister be pleased to state;
(a) whether Government have decided to congtruect a Namdang-Changlang

(b) what will be the length and comt of construetion of the said road; smd

(¢) what definite purpose will this road serve?

The Deputy Minister of External Aflairs (Dr. Keskar): (a) The proposal is
under eonsideration.

(b) The length will be 22 miles and 6 furlongs and the eest of construction is
-estimated at Rs. 11,24,700. :

(¢) This arterial road is essential in the interests of the development of the
Tribal Area. The Headquarters of the proposed Tirap sub-division will be located
at the termination of the roud near Changlang.,



INDIANS DISCHARGED ¥ROM BUrMA ArMy

193. Lala Achint Ram: (a) Will the Prime Minister be pleased to state how
many Indian nationale who had been serving in Burma Army were relieved of
#heir duties on their refusal to accept Burmese Nationality after the declara-
Gon of the Independence of Burma?

() How many of them were bolding Commissions?
(c) How many of them applied to Government for employment?
(d) How many of the.xln have been abscrbed in the Indian Army?
iiat (;) What steps do vaernment propose to take for the employment of the

The Deputy Minister of External Affairs (Dr. Keskar): (a) to (¢). Informa-
$ion is being collected and will be laid on the Tuble of the House in due course.;

RAISINGS AND DESPATCHES OF COAL FROM COLLIERTES

194. Shri Massey: Will the Minister of Industry and Supply be pleased to
mefer to the answer given to my unstarred question No. 149 asked on the 3rd
April 1950, regarding coal and state:

(a) the raisings from all collieries other than Bengal/Bihar Collieries during
the periods 1st April to 81st March in the vears 1946-47 to 1948-49;

(b) the despatches to industries of coal despatched from all collieries ; and
() the coal despatched to Pakistan for Railways separately?

The Minister of Works, Mines and Power (Shri Gadgil): (a) to (¢). A stute-
-ment is laid on the Table of the House.

STATEMENT

(8) Ye:r Tons
194647 .. - oo 4,970,744
1947.48 .. . . 5,114,820
194849 .. .. . 5,509,713

(b) Total despatches to industries from all fields (i.e. total despatches

minus ezport),
Year Tons
1946 .. . .. 25,080,870
1947 . .. .o 24,215,310
1948 .. .o .. 23,502,112
. 1949 .. .o 25,219,171

(¢) Year Tons,

1947-48
(from Aug'.47) . .. 675,320

194849 .. .. .. 1,148,735
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PENSION AND PROVIDENT FUND CLAIMS FROM DISPLACED PERSONS.

195. Shri Sidhva: (a) Will the Minister of Rehabilitation be pleased to
» state whether his Ministry invited claims from former servants of the State
Government; and Local Bodies in Pakistan for the.r pension and provideut
fund?
(b) How many claims have been received and were they all forwarded to
the Government of Pakistan and if so, with what result?

(c) Have Government considered proposals to pay some advance to these
employees towards their pensions and provident funds?

The Miniter of State for Rehabilitation (Shri Mohan Lal Saksena): (a) Yes.

b) 1,280 claims were received by the Ministry of Rehabilitation against
which 1028 have_been forwarded to the Government of Pakistan. That Govern-
ment have not so far intimated their acceptance in a single case.

(¢) The matter is under consideration. The latest position being that the

Pakistan Government have offered to appoint an Officer to examine the claims
slong with one Officer of our Government sand we have accepted the proposal.
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1. No. 3, dated the 4th April, 1950,—
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2. No. 4, dated the sth April, 1950,—
Page 2561, line one under clause 182, for “—ssion” read “submission”.
3. No. 6, dated the 8th April, 1950,—
(i) Page 2647, line 11 from bottom for “so0” read “to”,
(ii) Page 2648, line 9 after “far” read “so”.
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‘4. No. 7, dated the 10th April, 1950,—
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(i) Page 2810, line 6 from bottom for “act” read “Act”.
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(ii) Page 2923, line 4 for “all the said” read “all is said”.
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asr]”.

(v) Page 2934, line 1 for “49, 5000” read “49, 500”.

9. No. 14, dated the 19th April, 1950,—
(i) Page 3020, line 9 from bottom for “re-established” read “re-establish”.
(ii) Page 3022, line 19 for “away” read “way”.
(iii) Page 3024, line 12 for “members” read “numbers”.
(iv) Page 3025, line 18 for “placed” read “displaced”.
(v) Page 3026, line 19 from bottom for “by 375read “be 375”.
(vi) Page 3029, line 28 for “by” read “ly”.
(vii) Page 3031, line 12 after “Notified”’ insert “Area”.
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(ix) Page 3044, line 20 for “Mr. Speaker” read “Mr. Deputy-Speaker”,
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(iv) Page 3104, line 8 for “Formaula” read Formula™,
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PARLIAMENTARY DEBATES

(PArT 11— PROCEEDINGS OTHER THAN QUESTIONS AND ANSWERS
Wednesday, 19th April, 1950

The House met at a Quarter to Eleven of the Clock.
[MR. SPEAEER in the Chair]

QUESTIONS AND ANSWERS
12 Noon (See Part I)

STATEMENT BY DR. S. P. MOOKERJEE ON HIS RESIGNATION AS
A MINISTER OF INDUSTRY AND SUPPLY

Dr. 8. P. Mookerjee (West Bengal) : Sir, in accordance with parlimentary con-
vention I rise to make a statement explaining the reasons which have led to my re-
signation from the Cabinet. Let me assure the House that I have not taken the
step on the spur of the moment but after deep and deliberate thought. It has been
a matter of regret to me that I have not been able to reconsider my decision, although
pressed to do so by many for whom I entertain the deepest personal regard. For
over 2} years it has been my proud privilege to work as a Minister of the first Na-
tional Cabinet of Free India and I have not spared myself in the discharge of the
duties that fell upon me. To me the experience has been of great value and it has
been my privilege to work in an atmosphere of friendliness and co-operation during one
of the most critical periods in the history of our country. To all sections of the House
I convey my gratitude for the confidence reposed in me and to Pandit Jawaharlal
Nehru and Sardar Vallabhbhai Patel I specially tender my grateful thanks for the
opportunity they gave me to serve the country under their leadership. There is
nothing of a personal character which has prompted me to resign and I do hope that
those with whom I have disagreed will appreciate the depth of my convictions just
as I have unhesitatingly appreciated their own. My differences are fundamental
and it is not fair or honourable for me to continue as a member of the Government
whose policy I cannot approve of. Inall fairness to the Prime Minister I should
state that when I communicated my decision to him on 1st April, even before the
Prime Minister of Pakistan arrived in India, he readily appreciated my standpoint,
acknowledged our differences and agreed to release me from the burden of my office.
Any withdrawal at a subsequent stage would not have been fair to him or to me.

have never felt happy about our attitude towards Pakistan. It has been weak,
halting and inconsistent. Our goodness or inaction has been interpreted as weakness
by Pakistan. It has made Pakistan more and more intransigent and has made us
suffer all the greater and even lowered us in the estimation of our own people. On
every important occasion we have remained on the defensive and failed to expose or
counteract the designs of Pakistan aimed atus. I am not, however, dealing today
with general Indo-Pakistan relationship, for the circumstances that have led to
my resignation are primarily concerned with the treatment of minorities in Pakistan,
spocially in Bast Bangal. Lot me say at once the Bengal problem is not a provineial
one. It raises issues of an all-India character and on its proper solution will depend
the peaoe and prosperity, both economic and political, of the entire nation. There is
an important difference in the approach to the problem of minorities in India and

(3017) -
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Pakistan. The vast majority of Muslims in India wanted the partition of the
country on a communal basis, although I gladly recognise there has been a small
section of patriotic Muslims who consistently have identified themselves with na-
tional interests and suffered for it. The Hindus on the other hand were almost to
a man definitely opposed to partition. When the partition of India became in-
evitable, I played a very large part in creating public opinion in favour of the par-
tition of Bengal, for I felt that if that was not done, the whole of Bengal and also
perhaps Assam would fall into Pakistan. At that time little knowing that I would
join the first Central Cabinet, I along with others, gave assurances to the Hindus
of East Bengal, stating that if they suffered at the hands of the future Pakistan
Government, if they were denied elementary rights of citizenship, if their lives and
honour were jeopardised or attacked, Free India would not remain an idle spectator
and their just cause would be boldly taken up by the Government and people of India.
During the last 24 years their sufferings have been of a sufficiently tragic character.
Today Ihave no hesitation in acknowledging that in spite of all efforts on my part,
I have not been able to redeem my pledge and on this ground alone—if on no other—
I have no moral right to be associated with Government any longer. Recent hap-
penings in East Bengal have however overshadowed all their past woes and humilia-
tion. Let us not forget that the Hindus of East Bengal are entitled to the protection
of India, not on humanitarian considerations alone, but by virtue of their sufferings
and sacrifices, made cheerfully for generations, not for advancing their own parochial
interests, but for laying the foundations of India’s political freedom and intellectual
progress. It is the united voice of the leaders that are dead and of the youth that

smilingly walked upto the gallows for India’s cause that calls for justice and fairplay
at the hands of Free India of today.

J{he recent Agreement, to my mind, offers no solution to the basic problem. The
evil is far deeper and no patchwork can lead to peace. The establishment of a ho-
mogeneous Islamic State is Pakistan’s creed and a planned extermination of Hindus
and Sikhs and expropriation of their properties constitute its settled policy. As a
result of this policy, life for the minorities in Pakistan has become “ nasty, brutish
and short .  Let us not be forgetful of the lessons of history. We will do so at
our own peril. I am not talking of by-gone times; but if anyone analyses the course
of events in Pakistan since its creation, it will be manifest that there is no honourable
place for Hindus within that State. The problem is not communal. It is essen-
tially political. The Agreement unfortunately tries to ignore the implications of an
Islamic State. But anyone, who refers carefully to the Objectives Resolution
passed by the Constituent Assembly of Pakistan and to the speech of its Prime Mi-
nister, will find that while talking in one place of protection of minority rights, the
Resolution in another place emphatically declares * that the principles of democracy,
freedom, equality, tolerance and special justice as enunciated by Islam shall be

fully observed ”.” The Prime Minister of Pakistan while moving the Resolution thus
spoke :

* You would also notice that the State is not to play the of a neutral observer wherein
the Muslims may be merely free to profess and practice their religion, because such an attitude on.
the part of the 8tate would be the very negation of the ideals which pted the demand of
Pakistan and it is these ideals which should be the cornerstone of the State which we want to
build. The Btate will create such conditions as are cond to the building up of a truly Ts-
lamic Society which means that the State will have to play a pontm in this effort. You

would remember that the Quaid-e-Azam and other of the im League always made
ivocal declarations that the Muslim demand for Pakistan was based upon the fact that the
M i had their own way of life and a code of conduct. Indeed, Islam lays down specific direc-
tiams for social behaviour and seeks to guide society in its attitude ¢ ds the probl which
capfront it day to day. Islam is not just a matter of private beliefs and canduct . ”

In such a Society, let me ask in all serionsness, can any Hindu expect to live with.
any sense of security in respect of his cultursl, religious, economie and political rights ¥
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Indesd our Prime Minister analysed the basic difference between India and Pakistan
only a few weeks ago on the floor of the House and his words will bear repetition :

“The people of Pakistan are of the same stock as we are and have the same virtues and fail-
ings. But the basic difficulty of the situation s that the policy of a religious and communal
State followed by the Pakistan Government inevitably produces a sense of lack of full cxtuen-
ship and a contipuous insecurity among those who do not belong to the majority community .

It is not the ideology preached by Pakistan that isthe only disturbing factor.
Its performances have been in full accord with its ideology and the minorities have
had bitter experiences times without number of the true character and function-
ing of an Islamic State. The Agreement has totally failed to deal with this basic
problem.

Public memory is sometimes very short. There is an impression in many quar”
ters that the Agreement recently made is the first great attempt of its kind to solve
the problem of minorities. I am leaving aside for the time being the disaster that
took place in the Punjab ; in spite of all assurances and undertakings there was a
complete collapse of the administraton and the problem was solved in a most brutal
fashion. Afterwards we saw the gradual extermination of Hindus from the North
Western Frontier Province and Baluchistan and latterly from Sind as well. In
East Bengal about 13 millions of Hindus were still living and their future had been
a matter of the gravest concern to all of us in India. Between August, 1947 and -
March, 1948, as many as five lakhs of Hindus were squeezed out of East Bengal.
There were no major incidents as such ; but circumstances so shaped themselves
that they got no protection from the Government of Pakistan and were forced to
come away to West Bengal for shelter. During that period thore was no question of
any provocation given by India where normal conditions had settled down ; there
was no question of Muslims being coerced to go away from India to Pakistan. In-
April, 1948, the First Inter-Dominion Agreement was reached in Calcutta, dealing
specially with the problems of Bengal. If anyone analyses and compares the pro-
visions of that Agreement with the recent one it will appear that in all essential
matters they are similar to each other. This Agreement, however, did not produce
any effective result. India generally observed its terms but the exodus from East Bengal
continued unabated. It was a one-way traffic, just as Pakistan wished for. There were
exchanges of correspondence ; there were meetings of officials and Chief Ministers;
there were consultations hetween Dominion Ministers. But judged by actual results-
Pakistan’s attitude continued unchanged. There wasa second Inter-Dominion Con-
ference inDethi, in December, 1948, and another Agreement was signed, sealed and
delivered. It dealt with the same problem—the rights of minorities specially in
Bengal. This also was a virtual repetition of the first Agreement. In the course of
1949 we witnessed a further deterioration of conditions in East Bengal and an
exodus of a far larger number of helpless people, who were up-rooted from their hearth
and home and were thrown into India in & most miserable condition. The fact thus
remains that in spite of two Inter-Dominion Agreements as many as 16 to 20 lakhs
of Hindus were sent away to India from East Bengal. About a million of uprooted
Hindus had also to come away from Sind. During this period & large number of
Muslims also came away from Pakistan mainly influenced by economic considerations
The economy of West Bengal received a rude shock and we continued as helpless
spectators of a grim tragedy.

Today there is a general impression that there has been failure both on the part
of India and Pakistan to protect their minorities. The fact however is just the
reverse of it. A hostile propaganda has been also carried on in some sections of the
foreign press. This is a libel on India and truth must be made known to all who desire
to know it. The Indian Government—both at the Centre and in the Provinces
and States—generally maintained peace and security throughout the land after
Punjab and Delhi disturbances had quietened down, in spite of grave and persistont
provocations from Pakistan by reason of its failure to create conditions in 8ind and
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East Bengil whereby minorities could live there peacefully and honourably. It
should not be forgotton here that the people who came away from East Bengal or
‘Sind woare not those who had decided to migrate to India out of imaginary fear at the
#ime of partition. These were people who were bent on staying in Pakistan, if
only they were given a chance to live decent and peaceful lives.

Towards the end of 1949, fresh events of a violent character started happening
‘in Bast Bengal. On account of the iron curtain in that area, news did not at first
arrive in India. When about 15,000 refugees came to West Bengal in January 1950,
stories of brutal atrocities and persscutions came to light. This time the attack was
directed both against middle class urban people and selected sections of rural people
who were strong, virile and united ; to strike terror into their hearts was a part
of Pakistan’s policy. These startling reports led to some repercussions of a eom-
paratively minor character in certain parts of West Bengal. Although these
were checked quickly and effectively, false and highly exaggerated reports of so-
<cafled occurrences in West Bengal were circulated in many parts of East Bengal.
Fhis was clearly done with official backing and with a sinister motive. In the
course of two to three weeks events of a most tragic character, which no civilized
‘Government could ever tolerate, almost simultaneously broke out in numerous
parts of East Bengal, causing not only wanton loss of lives and properties, but re-
sulting also in forcible conversion of a large number of helpless people, abduction of
women and shocking outrages on them. Reports which have now reached our hands
clearly indicate that all these could not have happened as stray sporadic incidents.
They formed part of a deliberate and cold planning to exterminate minorities from
¥ast Bengal ; to ignore this is to forget hard realities. During that period eur
publicity both here and abroad became hopelessly weak and ineffective. This was
rtly done in order to prevent repercussions within India. Pakistan however
followed exactly the opposite course of action. The result was that we were dubbed
as aggressors while the truth was the reverse of it. During these critical weeks—
although there were people who were swayed by passions and prejudices—vast
sections of India’s population were prepared to leave matters in the hands of Govern-
ment and expected it to take stubborn measures to check the brutalities perpetrated
in Pakigtan. A% that hour of crisis we failed to rise equal to the occasion. Where
days—if not houra—counted, we allowed weeks to go by and we could not decide
what was the fight course of action. The whole nation was in agony and expected
promptness and firmness, but we followed a policy of drift and indecision. The re-
sult was that in some areas of West Bangal and other parte of India, people became
restive anl exasperated aud took the law into their own hands. Let me say
without hesitation that private retaliation on' innocent people in India for
brutolities committed in Pakistan offers us no remedy whatsoever. It creates
a vicious circle which may be worse than the disease ; it brutalizes the race and
lets loose forces which may become difficult to control ata later stage. We
must fonction as a civilised State and all citizens, who are loyal to the State,
must have equal rights and protection, irrespective of their religion or faith. The
‘only effoctive remedy in a moment of such national crisis can and must be taken })y
#he Government of the country and if Government moves qpickly, consistent with
#the legitimate wishes of the people and with a full sense of national honour and pres-
ige, there is not the lest doubt that the people will stand behind the Government.
In a,ny case, Government acted promptly to re-established peace and order through-
out India. Meanwhile Muslims, though in much lesser numbers, had also started
leaving India, & good number of whom belonged to East Bengal and had come to
West:. al for service or occupation. Pakistan realised the gravity of the situa-
tion‘én"y “When it found that on this occasion, unlike previous ones, there was no
‘question of one-way traffic. Since January last at least 10 lakhs of people have come
out of Kast Bengal to West Bengal. Several lakhs have gone to Tripura and Assam
Reporis indicate that thousands are on their mareh to India today and they re-
present all classes and conditions of people
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The supreme question of the hour is, ¢\ the minorities continue to live with
any sense of security in Pakistan ? The test of 2ny Agreement is not its reaction
within India or in foreign lands, but on the minds of the unfortuncte minorities
living in Pakisten or those who heve been forced to come awzay already. It is not how
a few top-ranking individuels in Pakistan think or desire to act. It is the entire
sot-up of that State, the mentality of the official circles—high and low—the attitude
of the people at large and the activities of organisetions such as ‘ Ansars ’ which all
operzte together and make it impossible for Hindus to live. It may be that for some
months no major occurrences may teke place. Meanwhile we may on our gen-
erosity supply them with essentiz]l commodities which will give them added s'reagth.
That hes been Pakistan’s technique. Perhaps the next attack mzy come during the
rainy season when communications ere virtually cut off.

T have found myself un~ble to be a party to the Agreement for the following
main reasons :

First—we hed two such Agreements since Pariition for solving the Bengal
problem and they were violated by Pakistan without any remedy open to us. Any
Agreement which has no sanction will not offer any solution.

Secondly, the crux of the problem is Pakistan’s concept of an Islemic State and
the ultra-communel administration besed on it. The Agreement side-tracks this
cardinal issue and we are today exactly where we were previous to the Agreement.

Thirdly—Indiz and Pakistan are made to appear equally guilty, while Pakistan
was clearly the aggressor. The Agreement provides thet no propegands will be
permitted against the territorial integrity of the two countries and there will be no
incitement to war between them. This almost sounds farcical so long as Pakistan
troops occupy a portion of our territory of Kashmir and warlike preparations on ite
pert are in ective operation.

Fourthly—events have proved thet Hindus canuot live in East Bengal on the
assurances of security given by Pakistan. We should accept this as a basic propo-
sition. The present Agreement on the other hand czlls upon minorities to look upon
Pakistan Government for thier safety and honour which is adding insult to injury
and is contrary to assurances given by us previcusly.

Fifthly—there is no proposal to compensete those who have suffered nor will the
guilty be ever punished, because no one will dare give evidence before a Pakistan
Court. This is in accordance with bitter experience in the past.

Sixthly—Hindus will continue to come away in lerge numbers and those who
have come will not be prepared to go beck. On the other hend, Muslims who had
gone away will now return and in our determination to implement the Agreement
Muslims will not loave India. Our economy will thus be shattered and possible
conflict within our country will be greater.

Seventhly—in the garb of protecting minorities in India, the Agreement has
reopened the problem of Muslim minority in India, thus seeking to revive those dis-
ruptive forces that created Pakistan itself. This principle, carried to its logical
conclusions, will create fresh problems for us which, strictly speaking, are against
our very Constitution.

This is not the time nor the occasion for me o discuss alternative lines of action.
This must obviously wait until the results of the policy now adopted by Government
are known. I do not question the motives of those who have accepted the Agree-
ment. I only hope that the Agreement must not be unilaterally obeerved. If the
Agreement succeeds, nothing will make me haf ier. If it fuils, it will indeed be a
very costly and tragic experiment. 1 wou only respectfully urge those who
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believe in the Agreement to discharge their responsibility by going to East Bengal—
not alone, but accompanied by their wives, sisters and daughters and bravely share
the buxden of joint living with the unfortunate Hindu minorities of East Bengal.
That would be a real test of their faith. While I have differed from the line of ap-
proach adopted by our Government to solve a malady which perhaps has no parallel
in history, let me assure the House that I fully agree that the supreme need of the
hour is the maintenance of pesce and security in India. While utmost pressure can
and must be put upon the Government of the day to act rightly, firmly and timely to
prevent the baneful effects of appeasement and to guard against the adoption of a
policy of repression, no encouragement should be given to create chaos and confusion
within our land. If Government is anxious to have another chance— and let us un-
derstand it clearly that this is the last chance that it is asking for—by all means,
let Government have it. But let not the critics of Government policy be silenced or
muzzled. To our misfortune, one of the parties to the Agreement has systematically
broken its pledges and promises and we have no faith in its capacity to fulfil its fu-
ture pledges, unless it shows by actual action that it is capable of so doing. Tkis
note of warning sounded by us should not be unwelcome to Government, for it will
ther act with more keenness and alertness and not permit the legitimate interests
of India to be sacrificed or sabotaged in any away.

‘While dealing with the pioblem of 1efugees, we will have to consider also the
stupendous task of rehabilitation. The present truncated province of West Bengal
cannot simply bear this colossal burden. It is a mighty task wkere both official and
non-official elen.ents can work together for the larger good of the courtry and be-
tween Govelnment and its critics there will always be ample room for co-operation in
facing & problem which concerns the peace and happiness of millions of people and of
the advancement of the entire nation.

PAPERS LAID ON THE TABLE
GENERAL REPORT OF GEOLOGICAL SURVEY OF INDIA FOR 1948.

The Minister ot Workes, Mines and Power (Shri Gadgil) : I beg to layon the
Table a copy of the General Report of the Geological Survey of India for the year
1948. [Placed in Library. See No. P-90/50].

REPORT ON ISSUE OF IMPORT LICENCE IN FAVOUR OF Mzssrs. K. Ramson
AND COMPANY, MADRAS

The Minister of Workes, Mines and Power (Shri Gadgil) : Ibeg to lay on the
Table a copy of the Report on the issux of an import licence for self-raising flour
in favour of Mescrs. K. Ramson & Company Madras. [See Appendiz No. VIII,
annezure No. 4.

~ $hri Kamath (Madhya Pradesh): With regard to the second Report which has
been laid on the Table just now, the enquiry to which the Report relates was held
in pursuance of a promise made by the then Commerce Minister, Mr. Neogy, in
answer to my question asked on the 15th or 16th March last. As that guestion was
only half answered on that day and as today is the last day of the present Session,
may I'request you to ask the hon. Minister to let us know.at least what the recom-
mendations and conclusions of the Enquiry Committee are ?

M. Spealoer: That will not serve any useful purpose now. Today is the last
day and we should not take any time now over this. Let us try to finish the agenda.
‘The Report is laid on'‘the Table and the hon. Member may study it.



VACATION OF SEATS

The Minister of State for Parliamentary Afairs (Shri Satya Narayan Sinhs) : I
beg to move :

_* In pursuance of clause (4) of Article 101 of the Constitution of India, the seats of the fel-
lowing Membeg of Parliament who-have been absent from all meetings of the House for a peried
of more than sisty days are hereby declared vacant :

{1) 8hri Ravu Swetachalapathi Ramakrishna Ranga Rao.
(2) Shri ib Ahsan. )
(3) Bhri Abdul Hamid .

Mr. Speaker : Motion moved :

¢ In pursuance of clause (4) of Article 101 of the Constitution of India, the seats of the
following Members of Parlisament who have been absent from all meetings of the House for
& period of more than sixty days are hereby declared vacant :

(1) Shri Ravu Swetachalapathi Ramakrishna Raags Rao.
(2) Shri Raghib Ahsan.
(3) Shri Abdul Hamid.”

Shri Syamnandan 8ahaya (Bihar): Before the motion is put to vote, I would like
to draw your attention to the representation which I have made in this connection,
enquiting whether the sixty days are to be computed in a single Session or through-
out the life of a Parliament. The rule as it stands merely says ““ absence of sixty
days ”, without specifically laying down during what period such absence should
occur. I would like this matter to be clarified. It deserves your consideration and
I have drawn your attention to it by a letter in this connection.

Mr. Speaker : The question of doubt appears to me to be as to whether absence
in one Session can, be tacked on to absence in another Session.

The Minister of State for Railways and Transport (Shri Santhanam) : The
proviso is there. It is clear that if he is present for one day, even after a long absence,
the whole absence is cut off.

Mr. Speaker : That is right. But the point is : supposing a Member is absent
for thirty days in one Seasion, twenty days in the next and thirty days in the third,
then what happens ?

Shri Santhanam : Even if he is absent for almost the entire period if before the
close of the petiod ke is present even for one day, the absence is not to be counted.
But if he does not do this and is continously absent during two Sessions, then the
absence is counted ; otherwise it is not counted.

Mr. Speaker : What is the Law Minister’s opinion ?
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